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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 803/2022

IN RE:

AJIT SINGH ...APPLICANT
VERSUS

STATE OF PUNJAB ...RESPONDENT

ADDITIONAL REPLY ON BEHALF OF THE PROJECT
PROPONENT AS PER THE DIRECTIONS OF HON’BLE N.G.T
VIDE ORDER DATED 04.03.2024.

MOST RESPECTFULLY SHOWETH:

1. The present additional reply is being filed on behalf of the Project
Proponent, in pursuance of the directions issued by this Hon’ble Tribunal
vide its order dated 04.03.2024. The relevant portion of the Order dated

04.03.2024 is reproduced hereunder for ease of reference;

“l. Though, the Project Proponent has filed the reply dated 01.02.2024
but during the course of argument when certain questions were put to
the Counsel for the Project Proponent, it was submitted that all the
documents relating to compliance of the requisite environmental
norms since the beginning of the project have not been placed on
record. Hence, Learned Counsel for the Project Proponent seeks three
weeks’ time to place on record all the relevant documents on the basis
of which he wants to demonstrate that the requisite norms have been
complied with and the project was undertaken and was running and
completed with due permissions. Prayer is allowed.”

Before placing relevant facts and documents on record, the Project
Proponent herein submits that the Project i.e. Omaxe Greens is complete

in all respects and the Project Proponent has already applied for and
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obtained the Occupancy Certificate from GMADA i.e. the Competent
Authority and has completed construction of the Project within the
stipulated time period. The PP herein also submits that the present reply

is in addition to and not in abrogation of the previously filed reply.

. For context, the Project Proponent herein is a publicly listed company
registered under the Companies Act, 1956 and deals in development of
real estate in the form of integrated township, comprising of residential
and commercial plots of various dimensions, residential apartments,
villas, multiplexes and malls etc. One such project, which is also the
subject matter of the present proceedings, i.e. Omaxe Greens is a project
by the Project Proponent in Jharmari, Dist. SAS Nagar, Punjab — 140501
(hereinafter referred to as “Project”). The Project is group housing
project and has been built in terms of the extant building plans and
sanctions. The project is spread over 15.35 Acres and has 584 units.
There are 9 buildings in this project. While the project was launched in
December 2008 and the construction began on , the constructions of the
project was completed first in 2011 and second was in 2019. Pursuant to
the above, the possession of individual units was offered to the allottees
and the Project stands duly occupied. Given the fact that the area of the
Project is >20000 sq.mtrs and <1,50,000 sq.mtrs., the Project would fall
under Category B of the Terms Of Reference For EIA Report issued by

the Ministry of Environment & Forests of India.

It is important to place on record that the project received its initial
approval with the drawing sanctioned on 31.03.2006 by the competent
authorities which outlines the comprehensive plan for the project,
ensuring it meet all necessary planning and development norms. A copy

of the approved drawing of the project Omaxe Green Construction
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Limited dated 31.03.2006 i1s annexed herein and marked hereunder as

ANNEXURE AR2 — L.

On 08.03.2006, the Project was granted License No. 175/2006, which
was later renewed from 08.03.2009 to 07.03.2010 by Greater Mohali
Development Authority (herein mentioned as GMDA), S.A.S Nagar,
subject to conditions outlined in letter NO. 350 dated 13.03.2009. This
license renewal confirmed the project’s adherence to stipulated
guidelines and allowed continued development. Pertinently, the
construction of the Project began on 25.05.2008, which commenced after
obtaining all the necessary approvals/NOCs/certification etc. A copy of
the letter dated 30.05.2008 issued by ABMS Design and Associates, who
are the architects of the Project is annexed herewith and marked

hereunder as ANNEXURE AR2-II.

The aforementioned Project was floated by the Project Proponent in
2006. The Project is on an area of 15.35 acres and the the lisence under
Punjab Apartment and Property Regulation Act, 1995 (‘PAPRA’) vide
Letter no LDC 2006/175 dated 14.03.2006 and the same was valid till
31.12.2019. In terms of the extant environmental guidelines, applied for
environmental clearance from the Ministry of Environment & Forests
vide its application and subsequent letters dated 20.12.2007, 08.02.2008,
17.03.2008 & 31.03.2008. This clearance was sought for in terms of EIA
Notification 2006.

In pursuance to the aforementioned application of the Project Proponent,
the Director of Ministry of Environment & Forest vide Letter No. 21-
408/2007-1A.1II dated May 08, 2008 accorded environmental clearance
to the Project as per the provisions of the EIA Notification 2006. A copy
of the Letter No. 21-408/2007-IA.III dated May 08, 2008 & allied



149

documents are annexed herewith and marked hereunder as ANNEXURE

AR2 — 11T (COLLY).

The Project Proponent herein also sought and was granted NOC from the
Central Ground Water Authority for extraction of ground water up to 550
KLD for the Project. The said NOC was granted by the relevant
competent authority vide NOC dated 21.10.2008 bearing letter No.
No.21-4/(143)/NWR/COWA/2008-1217. A copy of the NOC dated
21.10.2008 bearing letter No. No.21-4/(143)/NWR/COWA/2008-1217
issued by the Central Ground Water Authority and allied documents are
annexed herewith and marked hereunder as ANNEXURE AR2 — IV

(COLLY).

As the project is a Brobdingnagian undertaking, the same was built as
per approved layout plan., and , the Project Proponent herein applied for
and was subsequently granted occupancy certificates from the Greater
Mohali Development Authority, S.A.S. Nagar (‘GMADA’), i.e. the
Competent authority from time to time i.e. 03.12.2010, 01.03.2011,
11.09.2018 and 07.11.2019. It will be relevant to reiterate that though the
primary construction of the Project was completed till 2013, however
certain finishing touches and civic amenities were not completed and the
same were finalized as and when the towers were occupied. It is
reiterated that the primary development of the Project was completed
well before May 2013 i.e. expiry of the Environmental Clearance and
any development that was carried out after 2013 was merely cosmetic in

nature.

Throughout the duration of the Project, the Project Proponent has
diligently pursued and obtained Consent to Operate from the Punjab

Pollution Control Board (PPCB) for the management of air emissions
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and wastewater discharge. The initial consents were granted under
section 21 of the Air Act, 1981 (Consent No. ZO-I/MHL/APC/2010/F-
129) and under section 25/26 of the Water Act, 1974 (Consent No. ZO-
I/MHL/WPC/2010/F-145) on 17.05.2010. These consents were
subsequently extended and renewed through a series of administrative

actions, as detailed below:

(1) Extension in validity of Consent to Operate No. ZO-
I/MHL/APC/2010/F-129 under the Air Act, 1981, further extended up
to 17.05.2012

(i1)) Extension in validity of Consent to Operate No. ZO-
I/MHL/APC/2010/F-129 under the Air Act, 1981, further extended up
to 17.05.2013

(ii1)) Extension in wvalidity of Consent to Operate No. ZO-
I/MHL/WPC/2010/F-145 under the Water Act, 1974, further extended
up to 17.05.2013

(iv) Extension in validity of Consent to Operate No. ZO-
I/MHL/APC/2010/F-129 under the Air Act, 1981, further extended up
to 31.03.2014

(v) Extension in validity of Consent to Operate No. ZO-
I/MHL/WPC/2010/F-145 under the Water Act, 1974, further extended
up to 31.03.2014

(vi) Consent to Operate granted under section 21 of the Air Act, 1981,
issued on 04.04.2014, with expiry on 31.03.2016
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(vii) Renewal of Consent to Operate under section 25/26 of the Water

Act, 1974, issued on 04.04.2014, with expiry on 31.03.2016

(viii) Renewal of Consent to Operate under section 25/26 of the Water

Act, 1974, issued on 17.06.2016, with expiry on 31.03.2017

(ix) Renewal of Consent to Operate under section 21 of the Air Act,

1981, issued on 17.06.2016, with expiry on 31.03.2017

(x) Renewal of Consent to Operate under section 21 of the Air Act,

1981, issued on 12.05.2017, with expiry on 31.03.2019

(x1) Renewal of Consent to Operate under section 25/26 of the Water
Act, 1974, issued on 16.05.2017, with expiry on 31.03.2019

(xii) Grant of varied Consent to Operate under section 25/26 of the

Water Act, 1974, issued on 02.08.2018, with expiry on 31.03.2020

(xiii) Grant of varied Consent to Operate under section 21 of the Air

Act, 1981, issued on 25.06.2019, with expiry on 31.03.2020

(xiv) Renewal of Consent to Operate under section 21 of the Air Act,

1981, issued on 20.10.2020, with expiry on 31.03.2021

(xv) Renewal of Consent to Operate under section 25/26 of the Water
Act, 1974, issued on 20.10.2020, with expiry on 31.03.2021

(xvi) Renewal of Consent to Operate under section 21 of the Air Act,

1981, issued on 12.08.2021, with expiry on 31.03.2022

(xvii) Renewal of Consent to Operate under section 25/26 of the Water

Act, 1974, issued on 14.10.2021, with expiry on 31.03.2022
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Copies of the aforementioned renewal letters extending the Consent
to Operate are collectively annexed herewith and marked hereunder

as ANNEXURE AR2-V (COLLY).

It is evident from the above — mentioned documents that during the
currency of the construction of the Project, the Consent to Operate
from the Punjab Pollution Control Board (‘PPCB’) was duly
obtained and the same was valid till 31.03.2022, thereafter the
Project Proponent applied for renewal of the consent to operate on
29.03.2022 and the requisite fee for renewal up till 31.03.2024 was
also paid, however the application for renewal is still pending with
the PPCB. Copies of the Consent to Operate under the Air Act, 1981
and Water Act, 1974 valid up to 31.03.2022 issued by the PPCB is
already appended with the former reply of the Project Proponent.
Curiously, while the application made by the Project Proponent in
2019 was allowed partially till 2022, but the approval was granted by
the PPCB thereafter, one wonders, if the application was approved
for the first 3 years, what prevented the PPCB to extend the approval
till 2024 as requested.

Pertinently, the Project Proponent in their application seeking

extension of consent to operate categorically stated as under;

a. Completion and occupancy certificate for 9 towers
consisting of 584 flats had already been obtained from
GMADA

b. Out of the 9 towers, 4 towers (GT 4, 6, 8 & 9) have been
provided with dual plumbing system and over 236 flats in
the Project were using treated water for flushing.

c. Out of the 584 flats, the Project Proponent had taken
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appropriate measures for water and waste water generation
for 450 families, i.e., 50 more than the actual families
occupying 400 flats in the Project.

d. STP with a capacity of 250 KLD, expandable upto 500 KLD
was installed and fully operational in the Project to cater to
the aforementioned 450 families.

e. Requisite renewal fee for consent to operate under the Water
& Air Act had been paid for 5 years in 2019, however
consent was granted only upto 31.03.2022, thus it was
requested that the consent to operate be extended up till

31.03.2024.

It will also be pertinent to mention herein that while 4 out of the 9
towers are admittedly retrofitted with dual plumbing system and over
236 flats in the Project are using treated water for flushing, the
remainder water usage is being supplemented with Karnal
Technology, wherein approximately 3 acres of land has been
allocated for the said purpose and is adequate to service the

remainder requirement for waste water treatment.

Furthermore, the License Renewal Certificate, approved and signed
by GMADA, was sent to the Project Proponent. It states that the
certified License No. 175/2006 dated 14.03.2006 and Supplementary
License No. 34/2019 dated 15.07.2019 issued to the Project
Proponent is hereby renewed up to 31.12.2023 under section 5(4) of
the PAPRA Act 1995 along with rule 14 of the PAPRA Rules 1995
and under section 5(5) (Amendment) Act 2014, and the instructions
issued vide letter No. 945-949 dated 28.03.2023 with the approval of

the Government of Punjab. The renewal is subject to the same terms
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and conditions as mentioned in the original license and also includes

the following stipulation:

“ (i) Promoters will complete the internal development
works of this colony within this extended period and
obtain the completion policy dated 05.07.2021 and its
amendments from time fo time.”

A copy of the renewal of the license is annexed herewith and marked

as ANNEXURE AR2- VI

In the interregnum, as the occupancy in the Project grew, the Project
Proponent understanding the needs of the Project and its occupants
also commissioned the installation of another STP with capacity of
180 KLD was installed at the Project in May, 2023 and the same has
been operating since. Thus the project has 2 STPs based on Moving
bed biofilm reactor (“MBBR”) Technology to treat domestic
effluent generated from the Project and around 300 KLD of effluent
1s being treated by the 2 STPs. A copy of the Completion Certificate
dated 22.03.2023 issued in respect of the 200 KLD STP is annexed
hereiwith and marked hereunder as ANNEXURE AR2-VII. Pictures
of both the STPs and showing the operation of the 2 STPs are
annexed herewith and marked hereunder as ANNEXURE AR2-
VIII

In furtherance of the Project Proponent's commitment to
environmental sustainability and compliance with regulatory
mandates, a comprehensive assessment report on the "Design and
Performance Adequacy of the 250KLD and 200KLD Sewage

Treatment Plant at Omaxe Greens" was commissioned and prepared
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by Dr. Amit Dhir, PhD, Professor, Department of Energy and
Environment, Thapar Institute of Engineering and Technology,
Patiala, Punjab. The report, dated June 2024, meticulously evaluates
the operational efficiency and design adequacy of the sewage
treatment plants installed at the project site. The key findings of the

report are summarized as follows:

a. Compliance with Standards: The sewage treatment plants
meet all prescribed environmental standards, with parameters

for treated wastewater well within permissible limits.

b. Design and Capacity: The design of both plants is adequate
to handle the projected sewage load, with the 250KLD plant
being expandable to SO0KLD if required.

c. Dual Plumbing System: Four out of nine towers in the project
are equipped with a dual plumbing system, utilizing treated

water for flushing purposes.

d. Operational Efficiency: Both plants are operational and
function efficiently, employing Moving Bed Biofilm Reactor
(MBBR) technology for effective sewage treatment.

e. Renewal and Certifications: The project has obtained
necessary renewals and certifications from relevant authorities,

ensuring continued compliance and operational legitimacy.

f. Site Inspection and Testing: Regular site inspections and
testing of water and soil samples confirm that the plants
maintain high performance and adherence to environmental

norms.

10
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g. Sustainable Practices: The project employs sustainable waste
management practices, including the use of Karnal Technology
for wastewater disposal and vermi-composting for solid waste

management.

h. Water Balance Management: The project maintains an
effective water balance system, with water meters installed on
pipelines to monitor usage and ensure efficient management of

water resources.

The comprehensive assessment conclusively establishes that the
sewage treatment plants at Omaxe Greens are not only well-
designed and adequate in capacity but also fully operational and
compliant with all relevant environmental standards and regulatory
requirements. This report further substantiates the Project
Proponent's adherence to environmental best practices and its

unwavering commitment to sustainable development.

A copy of the assessment report by Dr. Amit Dhir is annexed
herewith and marked as ANNEXURE AR2 — IX.

15.From the above-mentioned facts, it is clear that the promoter

company has constructed the project within the validity period of
the Environmental clearance except finishing work of some Flats.
Also, the promoter company is ensuring the compliance of the
recommendations given by the Joint Committee. The summary of
the utilization of treated wastewater is tabulated hereunder for ease

of reference;

Sr. No. Source of Utilization of treated Quantity of
Wastewater treated

11
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Wastewater
(KLD)
1. Flushing Purpose 47
2 3.0 acres of land area developed as 360
per Karnal Technology during rainy
season
3. Minimum quantity of treated 07

wastewater being utilized in the land
area developed as Park/Land scaping
4. For construction activities being 20-25
carried out of another project to our
company in about 10 acres and other
nearby projects under construction
nearby the Project

Total 439KLD

From the above, it is evident that the entire quantity of treated

wastewater is utilized in a scientific and appropriate manner.

16.The Project Proponent filed its application form for obtaining
'Consent to establish' (NOC)/'Consent to Operate' u/s 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of
the Air(Prevention & Control of Pollution) Act, 1981/Authorization
under Rule 6 (1) of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 with PPCB vide its
application dated 19.03.2024. A copy of the application form dated
19.03.2024 is annexed herewith and marked hereunder as

ANNEXURE AR2-X.

17.For reference, the PPCB held proceedings before the Hon’ble
Chairman, PPCB on 28.03.2024, to which the Project Proponent
filed its response vide letter dated 11.04.2024. A copy of the reply
dated 11.04.2024 submitted by the Project Proponent to the

12
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proceedings before the PPCB is annexed herewith and marked

hereunder as ANNEXURE AR2-XI.

18.1t is submitted that the PPCB herein, pursuant to a site visit dated
24.04.2024 1ssued another show cause notice dated 30.05.2024 to
the Project Proponent vide WhatsApp message dated 04.06.2024.

Vide the said show cause notice, the PPCB pointed out, albeit

erroneously the following;

a.

The project proponent has not submitted latest ground water
and soil samples;

The project proponent has not obtained authorization under
HWM Rules, 2016;

The project proponent has not submitted permission from
PWRDA regarding ground water abstraction;

The dual plumbing has been provided in 5 towers only out
of 9 towers;

The project proponent has not submitted adequacy
certificate of 250 KLD STP. Also, the completion certificate
submitted by the pp is for 200 KLD instead of 180 KLD for
the new STP installed by it.

Pertinently, most of the aforementioned observations/violations

pointed out by the PPCB are not only unsubstantiated, but have

already been dealt with in previous communication to the PPCB. Be

that as it may, the Project Proponent issued a written response to the

Show Cause Notice and pointed out the following facts;

a.

The Project Proponent has been submitting the latest ground

water and soil sample testing from government recognized

13
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laboratories, which are already appended with the erstwhile

reply [ANNEXURE AR-VI & AR-IX].

b. The Project Proponent has already applied for authorization
under Rule 6 (1) of the Hazardous and Other Wastes

(Management and Transboundary Movement).

c. The Project Proponent was issued NOC for ground water
abstraction from the Central Ground Water Authority for
extraction of ground water up to 550 KLD for the Project.
vide NOC dated 21.10.2008 bearing letter No. No.21-
4/(143)/NWR/COWA/2008-1217 [ANNEXURE AR2-1V].

d. While the Project Proponent has provided dual plumbing in
only 4 of the 9 towers, however, the Project Proponent has
also employed other measures to treat, recycle and reuse

waste water as mentioned hereinabove.

e. The "Design and Performance Adequacy of the 250KLD and
200KLD Sewage Treatment Plant at Omaxe Greens" was
commissioned and prepared by Dr. Amit Dhir, PhD,
Professor, Department of Energy and Environment, Thapar
Institute of Engineering and Technology, Patiala, Punjab.
The report, dated June 2024, meticulously evaluates the
operational efficiency and design adequacy of the sewage
treatment plants installed at the project site. [ANNEXURE
AR2-IX]

A copy of the reply dated 21.06.2024 is annexed herewith and
marked hereunder as ANNEXURE AR2-XTI.
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19.0n 25.06.2024, the PP herein again appeared before the Chairman,
PPCB w.r.t SCN for varied consent to operate applied under the
Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981. After due
consideration of the submissions of the PP, the Ld. PPCB passed the

following order;

a. Environmental Engineer, Punjab Pollution Control Board,
Regional Office, SAS Nagar shall visit the project site
immediately to verify the contentions of the project
proponent wrt compliance of the conditions and thereafter

send the report alongwith recommendations within 7 days

b. The consent applications applied under the Water
(Prevention and Control of Pollution) Act, 1974 and the Aur
(Prevention and Control of Pollution) Act, 1981 will be
decided on merits after the receipt of report from
Environmental Engineer, Punjab Pollution Control Board,

Regional Office SAS Nagar

c. It was made clear to the representative of the project
proponent that if any non-compliance will be observed by
the visiting officer at the site, the project proponent shall be
bound to deposit bank guarantee amounting to Rs. 5.0 Lakhs

as an assurance to comply with Environmental norms.

A copy of the record of proceedings before the PPCB issued on
03.07.2024 is annexed herewith and marked hereunder as

ANNEXURE AR-XITII.

15
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20.1t is humbly prayed that this Original Application be decided in favor
of Project proponent and against the Applicant in the light of above

additional facts and supporting documents.

21.Without prejudice to the above, it is reiterated that the informant i.e.
Applicant herein has filed an official communication that the
associations wish to withdraw its complaint in as much as the
purported difficulties being faced by the resident have already been

resolved.

It is therefore most respectfully prayed that the present Original
Application be dismissed for the reasons stated above, and this
Hon’ble Tribunal may pass such further order(s) as this Hon'ble

Tribunal deems fit in the interest of Justice and Equity.

FILED BY
KSM CHAMBERS
Advocates for the Applicant
I-11, LGF Jangpura Extension
New Delhi Delhi - 110014
Date:  .07.2024 +91 971713994

admin@ksmchambers.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 803/2022

IN RE:
AJIT SINGH ...APPLICANT
VERSUS
STATE OF PUNJAB ...RESPONDENT
AFFIDAVIT

I, Digamber Dutt Sharma. S/o Late Shri Keshab Dutt.,, authorized
representative on behalf of M/S Omaxe Ltd. having its office at 7, L.S.C.,
Kalkaji, New Delhi-110019, do hereby solemnly affirm and declare as

follows:

1. That I am the Authorized Representative of the Project Proponent in
the captioned matter, as such I am well conversant with the facts and
circumstances of the present case and am duly competent to swear the

present Affidavit.

2. That the accompanying Reply has been drafted by the counsel of the
Project Proponent under my instructions the contents of which have
been read over to me in vernacular language and the same have been
understood by me. I state that the contents stated therein are true to

my knowledge and belief based on records of the case.

3. All annexures appended herewith are true copies of the original

DEPONENT
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VERIFICATION

Verified at New Delhi on this _ day of July, 2024 that the contents of the
above Affidavit are true and correct to the best of my knowledge and belief
based on records of the case and no part of it is false and nothing material

has been concealed there from.

18
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ABMS DESIGN ASSOCLATES

ARCHITECTS & ENGINEER'S

XXX XXXIXIX XX - DK

I Apurba Borah (name of the Architect/Licensed Surveyor) having License No.
CA/2013/61618 had undertaken assignment of work as an Architect/Licensed Surveyor for
the development of work at “Omaxe Greens” situated in Jharmari, Dist. SAS Nagar, Punjab
- 140501.

I certify that after obtaining requisite Certificates/NOCs/Plans with respect to above project
by the Developer, the construction of project Omaxe Greens” situated in Jharmari, Dist.

SAS Nagar, Punjab — 140501 was started on _25.05.2008

FLAT NO. 3A, HIMGIRI APARTMENTS, POCKET-14, KALKAJI EXTENSION, NEW DELHI-110017



167 99

XIX X XXX XX - DK



168

23



169

24



170

25



171

26



172

27



173

28



174

29



175

30



176

31



177

32



178

XX X XX XX XX - DI

33



179

34



180

&, Indian-Non Judicial Stamp

Non Judicial % RSN

Haryana Government Date :- 06/04/2024
certiicate No.  AoF2024010  INNNUMNMNCIHMANN Stamp Duty Paid ;' % 101
Rl 115212613 [T Ponally <o

Seller / First Party Detail e
Name: Ms omaxe Itd
H.No/Floor :  Na Sector/Ward': Na LandMark : Na
City/Village : Jharmari District : Sas nagar mohali State:  Punjab
Phone: 90******14
Buyer / Second Party Detail

Name : Jora singh
H.No/Floor : Na v Sector/Ward : Na LandMark : Na
City/Village: Jharmari District: Sas nagar mohali State:  Punjab
Phone : 90******44

Purpose :  NON JUDICIAL STAMP

The authenticity of this document can be verified by scanning this QrCode Through smart phone or on the website https://egrashry.nic.in

RpaeET I T | STET AR 101/-80

-

395 Omaxe Ltd, Project Omaxe Greens Village Jharmari Tehsil. Derabasi, S.A.S
Nagar(Mohali) Punjab Regi Office India Trade Tower First Floor, Chd Siswan Road, New
Chandigarh-IHYE PR @

% 5 o i @ A Rie g T Rie P o qedi Soae B RO,

TR(Aerdl) GoTe F e A &-AIHue g A 11

S 9fT AT AT eRAdl geEE TR 159 dedi 9 R eFar | R wae
W67@ﬁﬁ1w264ﬁﬁaﬁw:rW983(4o)a@a-dwmaﬁ:ﬁw
191,1 & Re @EY TEX 980(4-12) 9 @A X 191/2 ¥ R @ T 981(4- 0),
982(20)ﬁﬁ%@3‘|’('{wm7%{m10%TSE|TEBTHT%I?EET$®HQWW
2017-2018 % ET SrAHTE AT Wi § | ST PREER I dEHed g wies § SH
9ft # el & W A RERE 05/04/2024 § T FESIE 04/04/2026 % o ™
Brr ¥ oy o & W @ oo meA a1 T & Freited o7 ad o T ¥ B W
M 9E A I aREE ol e W@ -

1- %ﬁsqw&ﬁwﬁm%ﬁmagﬁqﬁ%ﬁw%m@mﬁwww-'

T1f31-2,00,000 /- FSRAT I TR 400754 [t 04/04,/2024 IDBI%&’I’U@W
% 8h d ST 2 |

27 5 youqy R9EK B 9%d 9 Pi(Karnal Technology) % Rl al - 2 1 Fred
adar/aRT @ U @ om | Ped w@dAd. B de R gen o s a6k
et B A & TSt § Uil far S |

3- 7% F5 od g A @ wIAAE 3 YN AN W T TR BN H AT
JEE i A B AT | B 2T uER @ g gih Ao # O |

4- 7% T yeOE RRUEER Ia 4 1 RREl o & T deeie e B |

e RRAER | ERLEERIRES T

e

35



181

_2_

5- g 5 b Rear g 7 vemow fREER @ fEST-aE, o, qeal Bl g e
PN G FHEE GRS R R | B B SR & el @l SRl el aw e
SR |

6- 72 5 vumue FRER Sd 9 F se@ daEr &% W W FHH AT A AR
UM o STI AT a1 8l 3l e PR 8o | |

7- 9 7 orae RREmmET A9He Wi & 9 WA a9l SHh b SOHeE & 9| @
8- Tz {5 Swa foxmm qf o W<l /USH I GO B & ¥ SAEeghd STgHN 36 Y
%I reddl e I AR SR S & SRl |

9- 7 5 Sk UeHuR P Id fRUEmE @ e wW BM & 9% 9% 9 & A
F P, BTG B1d & 2, 3 & e Wi B & B G e |

10- 78 7 gft oafy uF A 9@ S HeHuE R SHa W & fRTEr WOt =9
o Sgmu g e @ genl @ W@ W AR 39 gl A R % Re ¥ use g
P FEIad B AT FeIa fhEn & | 74 A e SR |

11—%%%WWWWW&%€TW%W&TW@W$WT

@
o Fg e g forgar Rar @ 2 B T ® @R gWE W EW oI
aF Rfr-05,/04,/2024 -3 A8T 1| Omaxe Ltd.

- Hoctrtfal Clom Jesep L‘) Authorised Signatory -

4951 Omaxe Ltd, Project Omaxe Greens Village Jharmari Tehsil Derabasi, S.A.S
Nagar(Mohali) Punjab Regi Office India Trade Tower First Floor, Chd Siswan Road, New

Chandigarh-T998 FFUAER :

| St
mElalnvile %;h% -
V.P.o - Thahema)7) e h D2a Bodd SRy Rig-gi#H wifers 2raHuer
Pusts - ronali ATTR-6418 1917 8210
TG === m

36



in

182 37

Omaxe New Chandigarh Developers Pvt. Ltd.

Corporate Office : 10 LSC, Kalkaji, New Delhi — 110 019
Tel.: 011-41896680, 81,82,83 Fax : 41896653

CED/Mullanpur/2024/71 9" April, 2024

The Secretary

Punjab Water Regulation And Development Authority
SCO 149-152, Sector 17-C

Chandigarh - 160017

Sub.: Development of Mega Integrated Residential Township being developed at Néew Chandigarh
by Omaxe New Chandigarh Developers Pvt. Ltd. in the Master Plan area of Mullanpur. (now
New Chandigarh) Tehsil Kharar, Distt. SAS Nagar for an area of 751.772 acre

B Refund of the already submitted Fees as per the old norms

Ref. Our letter No. MUL/23/Nov/17/117 dtd. 20.11.2023 & Punjab Government Gazette
Notification No. 75340/PWRDA-PWRDOGENL/37/2021-PWRDA-BR/418 dtd. 27th January.
2023

Dear Sir,

This is in continuation to our above referred letter vide which we have requested to refund the security
already deposited with you for the above mentioned project for abstraction of ground water for the use of
drinking purposes only.

Further to this your kind attention is invited to the Punjab Government Gazette Notification No.
75340/PWRDA-PWRDOGENL/37/2021-PWRDA-BR/418 dtd. 27th January, 2023 by PUNJAB
WATER REGULATION' AND DEVELOPMENT AUTHORITY (refer chapter 3 point No.3.1
PERMISSION AND EXEMPTIONS). This clearly exempts NOC for drawing ground water for
drinking and domestic use.

In light of the above said Gazette notification you are requested to kindly refund the security already
deposited with the Board for abstraction of ground water “for use of drinking and domestic use only as
per the details given below:

We have submitted the total amount of Rs,88,01,360/- against application fees of Rs.1.00 lakh,
registration fees of Rs.2.50 lakhs and advance security for Rs.84,51,360/- vide UTR Ref.
No.YESB22118663761 (Yes Bank) dtd. 30.07.2022,

You are once again requested to kindly refund the security deposited as detailed above to our following
bank account:

Bank : IDBIBank

A/CNo. : 06321020000015561

IFS Code: IBKL0000632
Thanking you,

Yours faithfuily,
for Omaxe New Chandigarh Developers Pvt. Ltd.

Authorized Signatory

Encl.: Copy of Punjab Government Gazette Notification dtd. 27th January, 2023
Regd. Office: 10, LOCAL SHOPPING CENTRE, KALKAJI, NEW DELHI -110 019
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CHANDIGARH, FRIDAY, JANUARY 27,2023 (MAGHA 7, 1944 SAKA)

GOVERNMENT OF PUNJAB
PUNJAB WATER REGULATION AND DEVELOPMNET AUTHORITY
NOTIFICATION
The 27th January, 2023

No. 75340/PWRDA-PWRDOGENL/37/2021-PWRDA-BR/418.—

Whereas, the Draft Directions, titled the ‘Punjab Guidelines for Ground Water Extraction and
Conservation 2020," issued by the Authority were published on the websites ynw.irrigation punjab.gov.in

and svwsv. punjab.gov.in and were thus made available to the public on the said websites.

And whereas, a notice was issued in accordance with the provisions of the sub-section 3 of Section
15 of the Punjab Water Resources (Management and Regulation) Act, 2020 in the newspapers, namely The
Tribune, Ajit and Jag Bani on the 13® of November, 2020 inviting objections from all persons, likely to be
affected, by 18 of December, 2020.

And whereas, the objections received have been considered by the Authority.

And whereas, the Government has approved the Groundwater Charges contained in these

Directions under Section 17 (5) of the Punjab Water Resources (Management and Regulation) Act, 2020.

Now, therefore, in exercise of powers conferred under Section 15 (2) of the Punjab Water Resources
(Management and Regulation) Act, 2020 and all other powers enabling it in this behalf, the Punjab Water

Regulation and Development Authority hereby issues the following Directions:

(269)
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CHAPTER 1

1.1 SHORT TITLE, COMMENCEMENT AND EXTENT
A. These Directions may be called the "Punjab Groundwater Extraction and Conservation

Directions, 2023”.

B. These shall come into force from the first day of the month subsequent to the publication of the
Directions.
C. These shall extend to the whole of the State of Punjab.

1.2 DEFINITIONS
In these Directions, unless the context otherwise requires, -

a) 'Act’ means the Punjab Water Resowrces (Management and Regulation) Act, 2020;
b) 'Agriculture’ means agriculture and allied activities that are connected with agriculture such
as agro-forestry, animal husbandry, dairy, poultry, fisheries, floriculture, nurseries, horticulture, poly-house

and green-house cultivation, and such other activities as may be notified or specified by the Government;

c) ‘Annexure’ means an Annexure appended to the Directions

d) 'Applicant’ means a person who makes an application to the Authority under the Directions;
e) ‘Directions’ means the Punjab Groundwater Extraction and Conservation Directions, 2023;
1) 'Extraction’ with respect to groundwater shall mean to include the abstraction, drawing out,

conveyance or transportation of groundwater through any means or equipment from below the surface of
the ground to the surface or further to any place whether on the surface of the ground or otherwise, and shall
include the drawing out of groundwater from a natural spring or artesian well. Extraction shall also include
dewatering of sub-soil water that emerges onto the surface or onto dug contours involved in mining and
infrastructure projects etc. It is clarified that an activity shall be considered to be Extraction even when it is
not aided or supported by an energy source.

2) ‘Extraction Structure’ means any structure which can be used in relation to the extraction
of groundwater by any method or technology, and known by any nomenclature such as open well, dug well,
bore well, dug-cum-bore well, tube well, step well, filter point, collector well, artesian well, spring,
infiltration gallery, including any machinery, equipment and instruments used for the extraction of
groundwater, as well as any combination or variation of such structures;

h) ‘Groundwater Charges' means all such charges as fixed by the Authority with the approval
of the Government under Section 17(5) of the Act that relate to the extraction of groundwater or any activity
connected therewith. Such Groundwater Charges, known by any nomenclature, shall include but shall not

be limited to the following:

L ‘Groundwater Extraction Charges’ being the charges levied on extraction of

groundwater;
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- Auser will claim Water Conservation Credits only after approval of the Water Conservation Scheme by
the Authority.

. Water Conservation Credits will be granted either from the date he has submitted the proposal complete
in all respects to the Authority or from the date it starts conserving water whichever is later.

. The Conservation Credits earned by a User will be allotted to the User once a year and the time of such
allotment shall depend on the nature of the conservation measures in the Scheme, the date of
commencement of the Scheme and other relevant factors as may be determined by the Authority. After
the Water Conservation Credits are claimed by the unit each year and approved by the Authority, the
approved Water Conservation Credits will be credited over subsequent billing cycles.

Provided that the Water Conservation Credits in any billing cycle to be credited to the unit will not
be more than the Groundwater Extraction Charges payable in that Billing Cycle.

Provided further that the maximum limit of the Conservation Credits which can be eamned amually

by a User shall be subject to the upper limit as mentioned in Table 4.3 of the Directions.
. The Authority may authorise a Person as a Conservation Appraiser to monitor, appraise and evaluate the
execution, implementation, operation and maintenance etc. of any Water Conservation Schemes
approved, to be approved or considered by it, including the schemes of rain water harvesting and waste
water treatment and its use to reduce groundwater extraction. A User shall earn Water-Conservation
Credits only after the concerned Conservation Appraiser submits to the Authority its assessment about
the details of the volume of water conserved by the User as per the conditions, standards and parameters
laid down in the Scheme and approved by the Authority. Till such assessment is approved by the
Authority or by the Conservation Appraiser (if so authorised), the User shall continue to make payment
of the entire Groundwater Extraction Charges at the applicable rates without claiming any rebate for
conservation.

Non-Compliance of conditions contained in the approval of the Scheme may make the User liable

for payment of Non-Compliance Charges.
- When a Water Conservation Scheme is implemented by a User outside its Unit then such scheme may
be implemented in any Assessment Area (Block) which has the similar status (i.e. Orange, Yellow or
Green) as the Assessment Area (Block) where the Unit is located. In case, the User chooses to implement
the Scheme in another Assessment Area (Block) of different status then the User may locate its water
conservation scheme as follows: -

A Unit located in an Orange or Yellow status Assessment Area (Block) may conserve water in any
Assessment Area (Block) other than a Green status Assessment Area (Block), and a Unit located in a
Green status Assessment Area (Block) may conserve water in any Assessment Area (Block) in the State.

Explanation 1: The water conservation rebate ceiling for a Unit shall be determined by the

location of the Unit and not by the location of the Water Conservation Scheme.
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Explanation 2: A contiguous Unit located in more than one Assessment Area (Block) shall be
treated as located entirely in that Block which has the highest stage of groundwater development, and
shall pay groundwater charges and may also claim water conservation credits as per the rates and norms
defined for such Assessment Area (Block).

G. A User must obtain approval of the Authority for any water conservation scheme that it intends to
implement. A User that undertakes water conservation of its own accord without obtaining the approval

of the Authority will not be entitled for any water conservation credits for such an activity.

24 PRIVATE WATER CONSERVATION SCHEMES PUBLISHED BY AUTHORITY
The Authority may also publish Private Water Conservation Schemes from time to time which may be

implemented by a User or by a group of Users to avail Water-Conservation Credits. A User seeking to
implement such a Published Scheme shall submit a specific proposal to the Autbority with all required
information and data. Such User shall obtain approval of the scheme from the Authority and implement the
Scheme to the satisfaction of the Authority. Thereafter Water-Conservation Credits will be credited to the
User in accordance with the approval and the standards and parameters of the Published Scheme.

2.5 PRIVATE WATER CONSERVATION SCHEMES IMPLEMENTED COLLECTIVELY
BY A GROUP OF USERS

A. Application may be submitted under Section 2.4 by a group comprising not less than five Users, which
may collectively implement water conservation schemes outside their Units through an Association or
a Special Purpose Vehicle (such SPV being a society, firm, company or association of persons etc.)
jointly funded and managed by such group. In case of any change in members of the SPV/Association,
intimation regarding the same shall be given within 15 days of the date of such change to the Authority
and in case revised/new Permission is required, the same shall be applied for.

B. Alternatively, such group of Users may outsource their Water Conservation Schemes to a service
provider or organisation of their choice to implement the water conservation measures on their behalf.

C. Approval of such Collective Water Conservation Schemes shall be obtained from the Authority, and
the Authority shall be informed about the person(s) authorised to report the volume of water conserved
and the apportionment of such conserved volume of water amongst the Units concerned.

D. The water conservation activities undertaken by such group of Users shall be reported by a person duly
authorised by such group to the Authority or to the Conservation Appraiser designated by the
Authority.

E. The water conservation credits shall be given to each User in the group as per the apportionment
approved by the Authority. The Authority shall not be liable for any disagreements or disputes

regarding the apportionment of water conservation credits amongst the Users.
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2.6
A

B.

2.7

PUBLIC WATER CONSERVATION SCHEMES BY GOVERNMENT OR ENTITY
A Department or an Agency of Government or an Entity may design and implement a Public Water
Conservation Scheme with the approval of the Authority.
The Autbority may direct a Department or Agency of the Government to implement a Public Water
Conservation Scheme.
Public Water Conservation Schemes prepared and to be implemented by the Departments or an Agency
of Government or an Entity with the approval of the Authority may be funded by a User or a group of
Users (as defined in 2.5 A) for execution and periodic maintenance.
The Water Conservation Credits for such schemes as defined in Section 2.6 C shall be given as per the

procedures laid down in the Directions.

RAIN WATER HARVESTING
If a User intends to implement or has implemented a rainwater harvesting scheme in a Unit, then

such User may submit the requisite details of such rainwater harvesting scheme to the Authority for its
approval. In the event that the Authority approves such rainwater harvesting scheme, the User shall be
eligible for water-conservation credits as per the conditions of the approval.

Note 1: A User shall ensure that it obtains prior approval of the Competent Authority as required under the

law for its Rain Water Harvesting Scheme.

28
A

REUSE OF TREATED WASTE WATER

A User shall be responsible for ensuring the treatment of waste water as per the standards and
requirements set by the concerned competent authority including the State Pollution Control Board. In
the event that such treatment facilities or operations lead to the untreated or treated waste water (not
complying with irrigation quality or standards as defined by the concerned Competent Authority) being
collected in a water body or being used for irrigating a plantation, field or ground, then such measures
shall not be considered for the purposes of a water conservation scheme by the Authority. Accordingly,
a User shall not claim any water conservation credits for undertaking such measures.
However, if as a result of implementing waste water treatment measures, the Unit is able to ensure that
all the waste water discharged by it meets the specifications and standards set for irrigation-quality
water (or higher standards such as drinking-quality water) by the concerned competent authority, then
if any such treated waste water is reused for irrigation or other purposes conducive to the conservation
of water then, such volume of reused waste water may be considered by the Authority for conservation
credits, while approving such a water conservation scheme submitted by such User.

Under special circumstances, a User who treats the waste water to standards pertaining to discharge
into inland surface water and releases such treated water into a Surface water body, if so permitted by
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the competent Authority, may be considered for being given partial water credits up to 50% of volume
so treated and discharged.

29 IMPACT ASSESSMENT STUDIES BY THE AUTHORITY

A. Inorder to ensure sustainable ground water management and for designing and carrying out of effective
Water Conservation Schemes, Impact Assessment studies are required.

B. As the impact of groundwater withdrawal depends on the cumulative abstraction by various users in
surrounding areas, the Impact Assessment Studies of individual units, may not reveal the impact of
groundwater withdrawal on hydrogeological conditions of the aquifers and may not yield actionable
results for preparation of accurate and beneficial Water Management Plans.

C. Therefore, the Authority shall carry out Impact Assessment Studies. Priority will be given to study the
over-exploited areas to get a meaningful picture of impact on the hydrogeological regime.

210 WATER CONSERVATION MEASURES APPROVED BY CGWA PRIOR TO THE

DIRECTIONS

If a User has already implemented a water conservation scheme prior to the commencement of the

Directions with the approval of Central Ground Water Authority (CGWA), and applies for approval of such

water conservation scheme, the Authority may while approving such scheme provide water conservation

credits as determined by the Authority to such User either from the date of commencement of the Directions

or such later date as determined by the Authority; provided that the NOC given by CGWA to such User
was valid on the date of submission of the scheme to the Authority.
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CHAPTER 3

PERMISSION FOR GROUNDWATER EXTRACTION

3.1 PERMISSION AND EXEMPTIONS
No User shall extract groundwater or conduct any activity connected therewith without obtaining
Permission of the Authority except for the following cases:

i. for Drinking and Domestic usage;
Explanation: A Unit shall be exempted under this clause only if the groundwater is utilized exclusively for
Drinking and Domestic use.

ii.”  for exclusive usagein Agriculture;

iii. for use in a place of worship:

iv. for a drinking and domestic Water Supply Scheme of Government;

v. for use by an Establishment of the Military or of the Central Paramilitary Forces;

vi. an Urban Local Body, Panchayati Raj Institution, Cantonment Board. Improvement Trust

or Area Development Authority; and

vii. a Unit extracting not more than300 cubic metres of groundwater per month.

3.2 APPLICATION FOR PERMISSION
An Application for Permission to extract groundwater shall be submitted to the Authority in the required

‘format within the time stipulated, complete in all aspects, along with required documents, Application fees,

Charges and Security Deposit etc. For details see the Authority’s Website: www.pwrda.org,

3.3 TIME PERIOD FOR EXISTING UNITS TO APPLY FOR PERMISSION
A User with an existing Unit shall apply to the Authority for Permission within the time period

mentioned below from the date of commencement of the Directions.

Table 3.1: Time Period for existing Units to apply for Permission from date of commencement

of Directions
Volume of groundwater for which Permission is sought Time Period
1 >15,000 cubic metres per month ~ Three Months
2 1,500 to 15,000 cubic metres per month * Six Months
3 >300 to 1,500 cubic metres per month Nine Months
- Y - — — - e — - 1
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PUNJAB POLLUTION CONTROL BOARD

Zonal Office-l, Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppcb.gov.in

112

Office Dispatch No : Register ed/Speed Post Date:
Industry Registration I1D: R12SAS72950 Application No: 16071428
To,
Daleep Moudgil
India Trade Tower, First Floor, Chd- Siswan Road, New Chandigar h, Mullanpur Telephone-9711800256
Chandigar h,Chandigar h-160018
Subject: Renewal of Consent to Operate under section 21 of the Air (Prevention & Control of Pollution) Act, 1981.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Oper ate Certificate No.

CTOA/Renewal/SAS2021/16071428

Date of issue: 12/08/2021
Date of expiry : 31/03/2022
Certificate Type: Renewal

PreviousCTO No. & Validity :

CTOA/Renewal/SAS2020/13160089
From: 20/10/2020 To0:31/03/2021

2. Particulars of the Industry

Name & Designation of the Applicant

Daleep Moudgil, (Director)

Address of Industrial premises

Omaxe Ltd, India Trade Tower, First Floor, Chd- Sswan
Road, New Chandigarh, Mullanpur,

Omaxe Green, At Village Jharmari, Mohali, Punjab,
Derabassi,Sas Nagar-140501

Capital Investment of the Industry

14837.0 lakhs

Category of Industry

Red

Type of Industry

Building, Const. projects, Township & Area development
........ covered under EIA notification dated 14/9/06

Scale of the Industry

Large

Office District

Sas Nagar

"Thisis computer generated document from OCMMS by PPCB"

Omaxe Ltd, India Trade Tower, First Floor, Chd- Sswan Road, New Chandigarh, Mullanpur,Omaxe Green, At Village Jharmari, Mohali, Punjab,Derabassi,Sas

Nagar,140501
Pagel
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All the term and conditions same as mentioned in the original consent no. CTOA/Renewal/SAS/2020/13160089 dated 1 1 3
20/10/2020, valid upto 31/3/2021 issued to the project proponent. This extension letter may be appended with the origina
consent letter issued to the project proponent with an additional condition as under:

1. The promoter company shall install stack with adequate height with the 02 no. DG set of capacity 250 KV A within 01 month
and submit compliance to the Board.

12/08/2021
( Kuldeep Singh)
Environmental Engineer
For & on behalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the aboveis forwarded to the following for information and necessary action please:
The Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar.

12/08/2021
( Kuldeep Singh)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

"Thisis computer generated document from OCMMS by PPCB"
Omaxe Ltd, India Trade Tower, First Floor, Chd- Sswan Road, New Chandigarh, Mullanpur,Omaxe Green, At Village Jharmari, Mohali, Punjab,Derabassi,Sas
Nagar,140501
Page2
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.gov.in

115

Office Dispatch No : Register ed/Speed Post Date:
Industry Registration 1D: R12SAS72950 Application No: 16073045
To,
Daleep Moudgil

India Trade Tower, First Floor, Chd- Siswan Road, New Chandigarh, Mullanpur Telephone-9711800256
Chandigar h,Chandigar h-160018

Subject: Renewal of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974.

1. Particulars of Consent to Operate under Water Act, 1974 granted to theindustry

Consent to Oper ate Certificate No. CTOW/Renewal/SAS/2021/16073045

Date of issue: 14/10/2021

Date of expiry : 31/03/2022

Certificate Type: Renewal

Previous CTO No. & Validity : CTOW/Renewal/SAS/2020/13160151
From:20/10/2020 T0:31/03/2021

2. Particulars of the Industry

Name & Designation of the Applicant Daleep Moudgil, (Director)

Address of Industrial premises Omaxe Ltd, India Trade Tower, First Floor, Chd- Siswan
Road, New Chandigarh, Mullanpur,

Omaxe Green, At Village Jharmari, Mohali, Punjab,
Derabassi,Sas Nagar-140501

Capital Investment of the Industry 14837.0 lakhs

Category of Industry Red

Type of Industry Building, Const. projects, Township & Area devel opment
........ covered under EIA notification dated 14/9/06

Scale of the Industry Large

Office District Sas Nagar

"Thisis computer generated document from OCMMS by PPCB"
Omaxe Ltd, India Trade Tower, First Floor, Chd- Sswan Road, New Chandigarh, Mullanpur,Omaxe Green, At Village Jharmari, Mohali, Punjab,Derabassi,Sas
Nagar,140501
Pagel
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All the term and conditions same as mentioned in the original consent no. CTOW/Renewal/SAS/2020/13160151 dated 1 1 6
20/10/2020, valid upto 31/03/2021 issued to the project proponent. This extension letter may be appended with the original
consent letter issued to the project proponent and subsequent extensions letters with an additional condition as under:

1. The promoter company shall maintain record regarding the separate flow metersinstalled for dual plumbing line, for usagein
construction area and plantation area, and borewell(s) submit quarterly report to the Board for verification of the water balance
submitted by it.

2. The promoter company shall install mechanical composter for biodegradable waste within 3 months.

3. The promoter company shall install additional module of STP so asto have total capacity of STP as 400 KLD within 03
months and also submit the proposal to the Board in form of PERT chart for the same, within one month.

4. The promoter company shall properly operate its STP by maintaining operational parameters suchas concentration of MLSS/
MLV SS, Alkalinity, concentration of nitrogen, F/M ratio, DO, pH and BOD: N:P ratio in the aeration tank and the value of all
parameters should be depicted on the display board to be installed in the vicinity of the STP.

5. The promoter company shall not discharge its domestic effluent (treated or untreated) into choe/ drain /river Ghaggar or in
inland surface water at any time or any other unauthorized place by any unauthorized means and shall reuse the treated effluent
in the premises or for construction purposes in the adjoining project, in accordance with the water balance submitted by it.

6. The promoter company shall develop proper plantation areain the 0.5 acre area pocket; and provide permanent pipeline
network for uniform distribution of wastewater in the entire plantation area, so that additional treated effluent can be utilized in
the plantation area at any time.

7. The promoter company will not install any new borewell for abstraction of ground water without prior approval from
competent authority. The industry will obtain the permission from CGWA/ Competent Authority for withdrawal of groundwater
and shall comply with the guidelines issued by the CGWA for abstraction of ground water, from time to time.

8. The promoter company shall be bound to comply with the above-mentioned conditions no. 1 to 7 without fail and further
extension/ renewal in the validity of 'consent to operate’ under the Water (Prevention & Control of Pollution) Act, 1974 and the
Air (Prevention & Control of Pollution) Act, 1981 shall be granted on submission of unabridged compliance of the same.

14/10/2021

(Kuldeep Singh)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the aboveisforwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar. He shall visit the site after two month
to check the construction status of additional/ upgradation of STP and mechanical composter, to verify the water balance
statement, to check the adequate plantation area as per water balance statement and to other Environmental Laws and send the
report in case of violations under the Environment Laws, observed in any.

"Thisis computer generated document from OCMMS by PPCB"
Omaxe Ltd, India Trade Tower, First Floor, Chd- Sswan Road, New Chandigarh, Mullanpur,Omaxe Green, At Village Jharmari, Mohali, Punjab,Derabassi,Sas
Nagar,140501
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14/10/2021

(Kuldeep Singh)
Environmental Engineer
For & on behalf
of

(Punjab Pollution Control Board)

"Thisis computer generated document from OCMMS by PPCB"
Omaxe Ltd, India Trade Tower, First Floor, Chd- Sswan Road, New Chandigarh, Mullanpur,Omaxe Green, At Village Jharmari, Mohali, Punjab,Derabassi,Sas
Nagar,140501
Page3
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Eco Paryavaran Engineers & Consultants Pvt. Ltd.
Pollution Control Equipments and Recycling Systems
CIN : U99999PB2006PTC038200

119

1SO 9001:2015

Ref No - EPECPL/OMAXE/GREEN/2023-23/22.03.23 Date: 22.03.2023

XX X XX XX XX - XK

TO WHOMSOVER IT MAY CONCERN

This is to certify that we have successfully completed the work of Design, supply,
Installation, Erection , Testing & Commissioning@f the Sewage Treatment Plant of
capacity 200 KLD Followed by 5m3/hr ultra Filtration Plant against work order Number
OML/0DG/11011181316 on dated: 16.02.2023 at your site M/s. Omaxe Limited site at
Omaxe Greens, Ambala chandigarh Highway, Opposite chaman vatika school, Vill.
Jharmari, Derabassi. Distt. Mohali (PB). The plant has been successfully completed on
dated: 22.03.2023

The plantis completely handover to Omaxe Limited. On date: 22.03.2023

Plant Handover by Plant Takeover by

Y

M/s Eco Paryavaran Engineers M?s Omaxe Limited
Deput

& Consultants Pvt. Ltd. puty General Ma .
Mob. : 971 800180 nager-m

ECO BHAWAN E-207, Industrial Area, Phase Viii-B (Sector-74), Mohali (Punjab) 160071
@0172-4616225 @) 9781303118 @info@ecoparyavaran.org I marketing@ecoparyavaran.org www.ecoparyavaran.org
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PRW AGREEMENT

PROJECT:- New Omaxe Greens Derabassi SERIAL NO:-

ERP PROJECT CODE:- 173001 DATE:- 06-DEC-21

AGREEMENT NO:- Vendor Code:- PPC0136

173001/11011170612/35

Revision Number 1 Revised Date :- 07-DEC-21

AGREEMENT BETWEEN

FIRST PARTY SECOND PARTY

NAME:- Omaxe Limited NAME:- ECO PARYAVARAN ENGG &
CONSULANTS PLTD

ADDRESS :- PDA City Sarhind Road , Village - Baran , ADDRESS :- E-207, E-207, E-207, Industrial Area, Phase
VIII-B, Sector-74,Mohali, Industrial Area,
Phase VIII-B, Sector-74, Mohali, SAS
NAGAR

Patiala (Punjab)-147001 , PB

PANNO:- AABCE6645H

GST NO: 03AABCE6645H1ZU
EPF NO:-

ESINO:-

LABOUR LICENCE NO:-

TEL :-

Name of Project:-New Omaxe Greens Derabassi NEW OMAXE GREENS,DERABASSI Ambala Chandigarh
highway, opposite Chaman Vatika School Village Jharmari/Derabassi District Mohali (P.B.) Pin Code:- 140501.
IN Derabassi PB

It is agreed that the 2nd party shall carry out the work of Work Order for Supply, Installation, Testing & Commissioning of
MBBR STP 200 KLD
on the rates and terms as given below.

RATES:

S.No | Description Unit | Prev. | Inc. Total Rate Amount
Qty |Qty |Qty

1 SEWAGE TREATMENT EACH

PLANT:-Design, supplying, installing,
testing & commissioning of Sewage
Treatment Plant for 200 KLD electro
mechanical system based on Advance
MBBR technology. (excluding all Civil &
construction work) Anticipated effluent
parameters before treatment:

PH 7.5-8.5

BOD 250-400 mg/It
COD 600-800 mg/It.
SS 200-450 mg/1t.

Oil & Grease up to 50 mg/It
Desired Sewage discharge standard after
treatment are as below:

PH 6.5-8.5
BOD Less than 10Mg/L
S. Solids Less than 10 Mg/L

Page 1 of 8
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COD Less than 50 Mg/L
Oil & Grease Lessthan 5 Mg/ L
Sewage treatment plant shall include the
following items:

Bar Screen Chamber

Oil & Grease chamber

Sewage equalization tank/sump
MBBR/FAB Tanks

Tube Settler Tank

Chlorine Contact Tank

Sludge Holding Tank

Treated Water Tank

Raw Sewage Transfer Pumps
Advance MBBR Media

Tube Deck Media

Sludge Transfer Pumps

Screw Pumps

Filter Press

Submersible sump Pumps
Chlorination

Filter Feed Pumps

Filtration through MGF & ACF

U.V. System

Air Blowers, Pumps, diffusers &
equipment

Piping, valves etc.

Electrical Panel & Cabling

_;

N
—A

11

Supply, installation, testing &
commissioning of 2 Nos Stainless Steel
Perforated, Corse Type Bar Screen with
suitable garbage lifting arrangement. Size :
900x1200

SET

30,000.00

30,000.00

Supply, installation, testing &
commissioning of level indicators and
controllers for automatic operation of the
complete system with high/low level alarm
complete with auxillary NO/NC contacts.
(Required in equalization tank, chlorine
contact tank, sludge holding tank ).

LS

35,000.00

35,000.00

Supply, installation, testing &
commissioning of Submersible,
non-clogging type pumps capable of
handling solids up to 35-50mm having CI
casing & impeller complete with
mechanical seal & all accessories, motor of
required capacity. Delivery header with
isolation valve, pressure gauge on delivery
line with isolation cock. Pumps shall have
following
duty(Make-Wilo/Kirloskar/CRI/CG)

EACH

3.1

Raw Sewage Transfer Pumps Flow Rate
(each) = 10m3 / hr,Head =
10.00 Mtr, IW+1S

NOS

55,000.00

110,000.00

Supply, installation, testing &

EACH

Page 2 of 8
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commissioning of Plant room sump pump
with CI body & CI impeller pump (2 Nos
(IW+1S). Plant Room sump pumps of
centrifugal submersible type suitable for
415 £ 10% voltage variation or 230 + 10%
volts 50Hz AC supply. The pump shall be
suitable for handling 10 to 12 mm
solids.(Make-Wilo/Ebara/CG/KSB)

N
N
ND

4.1

Flow Rate (each) = 12.5m3/hr,Head
= 8-10 Mts,Cost shall be inclusive of GI
(Medium duty ) 80 mm dia piping for
lifting water from sump to outside.

NOS

60,000.00

120,000.00

Air diffusion system shall include the
following: Supply, installation, testing &
commissioning of twin lobe, rotary
compressor, air cooled air blowers capable
of delivering 200 cum/hr of free air at
required pressure driven through “V” belt
or directly coupled through flexible
coupling to a TEFCmotor of suitable HP
Suitable for 415 + 10% volts, 3 phase, 50
cycles A/C supply. (Make- Everest/ Beta/
Kay)

EACH

5.1

Air BlowersFlow Rate (each)=200 m3 / hr

NOS

125,000.00

250,000.00

5.2

Air piping shall comprise of SS 304 in
Aeration Tank MS 'C' class pipes in plant
room complete with all fittings such as
tees, crosses, plugs, sockets, elbows,
reducers, paint, supports & clamps,
puddle flanges etc cutting chases &
making good the wall wherever required.
Contactor to submit detailed P & 1
indicating their proposal.(Make-Jindal
Hissar, Tata, )

LOT

155,000.00

155,000.00

53

Non-clog type air dispersion system
capable of handling required cfm of air
with oxygen transfer efficiency. Air
dispersion grid shall be assembled in
modular form so that they can be
replaced / repaired easily from plat form at
the top. (Coarse bubble membrane
diffusers) Make-Quasys/SSI/Scogen.

Note :

Air dispersion system shall be provided for
MBBR Tank, Equalization Tank,and
Sludge Holding Tank.

LOT

100,000.00

100,000.00

Providing and fixing all interconnecting
piping (as described below) and isolation
control valves for making the system
complete. The piping material shall be MS
'C' class. (Make-Jindal Hissar, Tata) (A).
All piping submerged in sewage
waste/pumping sewage waste. SS 304

(B). All piping for treatment plant & post
treatment plant shall also be in.MS 'C'
class.

JOB

200,000.00

200,000.00

Supply, installation, testing &
commissioning of Chlorine dosing system

SET

44,000.00

44,000.00

Page 3 of 8
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with dosing solution and a 100 ltrs HDPE
tank with 0-10 LPH Dosing
pump.(Make-Tushcon/Seko/Asia LMI)

40N
149

Supply, installation, testing and
commissioning of Advance MBBR Bio
Chip Media. Having Sarface area
5500m2/m3 the media shall be enough for
proper functioning of STP. Size: 30mm
Dia & 1.1mm Thick MOC: PE vergin
Material [MBBR System to be in Two
reactors] (Make- Transship/
Quachip/Mutag)

LOT

185,000.00

185,000.00

Supply, installation, testing and
commissioning of PVC tube deck settling
media to be installed in Tube Settler Tank
.(Make-MM Aqua/Quasys/Cool Deck )

LOT

76,000.00

76,000.00

10

Supplying, installing, testing &
commissioning of centrifugal filter feed
pumps,CI body, CI impeller. motor,
pressure gauge with isolation cock,
Isolation valve, NRV on delivery line.
Isolation valve, stainer at suction. The
pump shall be suitable for 415+10%
volts 3 phase AC supply(Make-Johnson,
Kirloskar, CG)

EACH

10.1

Filter feed pumps:Capacity : 11
Cum/hr.Head :30 Mtrs (1W+1S)

NOS

35,000.00

70,000.00

10.2

Supplying, installing, testing and
commissioning of MSEP vessel filter with
all necessary accessories. Filter shall be
suitable for minimum working pressure of
5 kg / cm2 and shall include frontal piping
,initial charge with media, standard
fittings like pressure gauges, sampling
cock, rinse drain, vacuum breaker etc. The
MS sheet thickness for tank shall be min.
6mm and for dishess shall 8mm. The
internal surfaces of tank shall be treated
with epoxy coaing and external surface
with primer and anticorrosive enamel paint
(Min. 2 coats).

EACH

10.3

Multigrade pressure sand filter,Flow rate :
11 Cum/hr,Filteration velocity : 15000
cum/hr/sqm,Filter Diameter approx.: 1000
MM

SET

125,000.00

125,000.00

10.4

Activated Carbon Filter,Flow rate : 11
Cum/hr,Filteration velocity : 15000
cum/hr/sqm,Filter Diameter approx.: 1000
MM

SET

145,000.00

145,000.00

11

Supply, installation, testing &
commissioning of UV system for
purification of recycled water from STP
including intensity meter. With all
accessories complete in all respect.(Make-
Alfa/Sukrut/) 10m3/hr

SET

140,000.00

140,000.00

12

Supply, installation, testing and
commissioning of centrifugal
horizontal/monoblock water supply pump
CI casing, bronze with mechanical seal

EACH
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alongwith motor. Pressure gauge with
isolation valve, NRV, Isolation valve on
delivery line. Isolation valve, y-strainer at
suction. The pump shall be suitable for
415+10% volts, 3 phase, 50 cycles a/c
supply.(Make-Johnson, Kirloskar, CG)

—A
N
N

121

Irrigation Pumps (2 Nos: 1W+ 1S)
Capacity : 22 Cum/hr.Head : 35 mtrs.

NOS

45,000.00

90,000.00

13

Supplying, installing, testing &
commissioning of centrifugal Treated
Water pumps,CI body, CI impeller. motor,
pressure gauge with isolation cock,
Isolation valve, NRV on delivery line.
Isolation valve, , stainer at suction. The
pump shall be suitable for 415+10%
volts 3 phase AC supply(Make-Johnson,
Kirloskar, CG)

EACH

131

Treated Water Pumps (2 Nos: 1W+ 1S)
Capacity : 10 Cum/hr.Head : 35 mtrs.

NOS

35,000.00

70,000.00

14

Supplying, installing, testing &
commissioning of centrifugal Sludge
Recirculation Pumps,CI body, CI impeller.
motor, pressure gauge with isolation cock,
Isolation valve, NRV on delivery line.
Isolation valve, stainer at suction. The
pump shall be suitable for 415+10%
volts 3 phase AC supply(Make-Johnson,
Kirloskar, CG)

EACH

141

Sludge Recirculation Pumps (2 Nos: 1W+
1S) Capacity : 5 Cum/hr.Head : 10-12
mirs.

NOS

25,000.00

50,000.00

15

Supply, installation, testing and
commissioning of filter press of Size
24"x24"x 24 Plates Hydrulic Oprated with
CI frame, PP plates with filter cloth
interconnecting piping (Make-
DFP/Sachin/Pharmatech)

SET

250,000.00

250,000.00

16

Supply, installation, testing &
commissioning of positive displacement
type screw slurry pump with MS casing,
SS-strator with internal rubber lining,
gland packing seal, solid handling capacity
upto 7 to 10% of the effective percentage
of sludge and direct drive with
motor.(Make-UT/Roto/Rotomac)
Capacity : 2.5m3/hr

Head : 40 mtrs. (1W+ 1S)

SET

110,000.00

110,000.00

17

Supply, installation, testing &
commissioning of Electromagnetic Flow
meter coupled with MS Flanges, of
suitable capacity for 200 KLD plant. Size
4" Make: Eureka /Adept/Aster

NOS

65,000.00

65,000.00

18

STP ELECTRICAL PANEL:-Design,
fabrication, assembling, wiring, Supply
Installation & Commissioning ,
installation, testing and commissioning of
motor control centre fabricated out of 2mm
CRCA sheet steel. Cable gland plates shall
be provided on top as well as at the bottom

SET

180,000.00

180,000.00
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of the panels. Panels shall be treated with
all anticorrosive process before painting as
per specifications with 2 coats of red oxide
primer and final approved shade of powder
coated paint. 1 No. earthing terminals shall
be provided for 3 phase, 4 wire, 50 Hz
Supply system. Lifting hooks shall also be
provided in case of large panels.

Motor Control Centre

Incoming

a. 200 amps TPN MCCB with rotary
handle arrangement the following
accessories:

b. conserve make energy meter covering
parameters such as KWH, voltage, current,
frequency etc.

c. Phase indicating lamps shall be
protected by 2 amp SP MCB 3 Sets

Bus Bar

300 amps TPN (15 KA) copper bus bar
with heat shrinkable insulation sleeves.

a. Required Nos of required capacity TPN
MCB for direct on line starter/star delta
starters and outgoing feeders to all the
pumps/blowers etc. (including standbys).
Each compartment shall contain auto /
manual selector switch and indicating lamp
with MCB s for "ON/OFF/TRIP? Status of
motor

b. Necessary cable alleys, internal /
cabling, wiring, cabling from MCC to
various pumps / equipment and
interlocking, earthing for all equipment
shall also included

Notes: c. All MCCBs / MCBs shall be of
15 KA breaking capacity and suitable for
motor duty application.

d. Provision shall be made for providing
potential free contacts to all pumps starters
MCC for all STP equipment’s/pumps as
described in sub head II

e. All MPCB, Contactor, Overload Relay
Shall be L&T /Schneider/ABB

N
ND
Qn

19

Supply Installation & Commissioning
installing, testing & commissioning of
Cables, Connector, Cable Trays, to make
Electrical Installation Complete. a) Cable
Type - 2-4 Core

Capacity - As per the control panel and
machines to connected.

Size of cable - 1sqmm-4sqmm

b) Cable Tray

Qty - As required

Type - Slotted GI

Size - 2" x 4" X6" or as required.

c) Cable Tray Support

Quantity - As per site requirement of
approved quality.

LOT

150,000.00 150,000.00
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20 ULFA FILTRATION TREATMENT 1 0 1| 575,000.00 575,000.00
PLANT:-Supply, installation, testing,
commissioning & handing over of Ultra
Filtration System (UF) of permeate
capacity. The system should be complete
with feed pumps (1W+18S),Back wash
pumps (1W+18), Cartridge filter, UF
membrane with housing, flushing/cleaning
system, complete instrumentation for
automation & monitoring, rotameters-2
nos., pressure gauges, interconnecting pipe
in uPVC, valves/solenoid valves, PLC
based electrical panel, cabling with all
required accessories. The system should be
complete in all respect. Note: The process
and the control system of Ultra Filtration
(UF) Package shall be in complete
conformity of the UF Membrane
Manufacturer.

Capacity = 5.0 Cubic Meter/Hr.

Total Amount : Rs.3,325,000
.00

Location :- New Omaxe Greens Derabassi
CONDITIONS:-

A. Agreement Term

1. Work will be carried out as per the instructions of Site In charge. The quantities given in the schedule will be verified by you
as per site conditions, as per drawings given by the consultants.

2. You will keep in touch with Project Manager at site to decide the priorities work. You shall take the approval of the sample
from Project Manager.

3. For your tools tackles and equipments brought at site, you will get the same entered on the gate with your delivery notes so

that you can be allowed to take out the same on completion of the work.

Variation of quantities may be upto any extent.

No work shall be sublet without getting in writing confirmation from undersigned.

If any complaint received from Engineer In charge / Consultant during the execution or after handing over of job or in DLP of

12 months same shall be get rectified by you at your own cost or by us at your cost.

7. The Vendor shall submit the quality test reports with each lot from authorised lab as per IS Code norms for the material to be
used. The project-in-charge shall take required random samples from the materials used and get it tested from 3rd Party Lab.
In case any material is found to be of inferior quality in accordance with IS Code requirements, suitable action shall be taken
against the Vendor.

8. Reconciliation of material to be submitted with each bill.

o0k

B. Legal Obligations

1 You are fully responsible for any mishapening at your work site.

2. No worker less than 18 years shall be deployed at site.

3. Your labours and workers shall follow strictly the safety norms as specified and you shall be fully responsible for their safety.

4 You shall keep the labour colony area clean and hygienic. No medical bill shall be paid for treatment of any of the workmen.

5 You shall submit receipt muster roll of your workmen for the previous payments along with his bill of the next period, failing
which no further payment shall be made to you. Under all circumstances you shall be solely responsible for the correct and
timely payments of your workers.

6. You will submit the PF and ESI deposit challan, if the same is not deposited, shall be deducted from your bill.

C. Time Period

1. Completion Time :-12 Months

2. Time and quality are the essence of the order. If quality of work found not as specified or to the level expected from a standard
vendor, the work would be rejected and cost of repairs/redoing adjusted in your bill. Any damage to other work would be to
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your cost. 1 2 7

D. Payment Terms

1. 10 % As Advance Against undated counter guarantee cheque. (Signature should be duly verified by the bank of the same
account).

20 % on Drawing & Design Finalization against counter guarantee cheque.

50 % on P. 1. Before Dispatch against counter guarantee cheque.

15 % Payment Against Installation, testing & commissioning

05% retention money shall be deducted from each RA bill and will be released after successful completion of DLP of 12
Months after the handing over of the plant. Counter guarantee cheques will be handover to party after the receipt of the
material.

aprwn

E. Rates

1. Any kind of financial implications shall be got approved in writing from the undersigned. Any commitment made by any
other representative shall not be binding on Omaxe.

2. Your rate shall remain firm during the currency of the contract. No escalation whatsoever shall be payable on any account.

3. The above rates are inclusive of all material, labour, tools, tackles and all consumables stores, transportation, octroi and
unloading.

F. Taxation Term

1. No 'Form' will be issued to you.

2. GST shall be paid extra as applicable. The Contractor will issue proper GST invoice so that Company can take input credit.
The Contractor will file all due returns covers under GST & pay due tax on time. In case the Company face problems to
availing input tax credit, the Contractor will indemnify to the Company.

3. ITDS shall be deducted as per applicable rates.

G. General Terms
1. All disputes are subject to New Delhi jurisdiction.
2. Water, electricity and lockable storage space for T & P available free of cost at site at one point only.

(FIRST PARTY) (SECOND PARTY)
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1. Introduction

Omaxe Greens, Derabassi is a 2BHK and 3BHK residential township at Ambala - Chandigarh
Expressway, Jharmari village of the Punjab’s district Derabassi and the postal code for the area
is 140501. It is located 10 KM north in Ambala city of Haryana and 40 KM from Chandigarh.
The residential township is spreads over an area of 16acres. There are in total 584 flats in 9
towers. All the flats are currently occupied. The project was started in 2010 and completed in
the year 2018. Figure 1 shows the location of the Omaxe Greens. Omaxe engaged TIET to
provide the adequacy of existing STP of 200KLD & 250KLD.

Figure 1 Location map of Omaxe Greens
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1.1. Study Area

The wastewater generated from the residential complex of the Omaxe Greens is treated at two
STPs commissioned in the premises. There are two sewage treatment plant (STP) located inside
Omaxe Greens as shown in Figure 1. The capacity of two STP are 200 KLD and 250 KLD.
The geographical location of the STPs are 30.421055N and 76.782268E for 250KLD and
30.420959N and 76.782220 for 200KLD. The treated effluent from 250 KLD STP is discharged
to plantation area of 12 acres outside the premises & gardening inside premises, however,

treated effluent from 200 KLD is used for both plantation and dual plumbing.

1.2. Objective of the Study

The study aims to find out the
e Design Adequacy of the STPs (250 KLD & 200 KLD)
e Performance Adequacy of the STPs (250 KLD & 200 KLD)

2. Sewage Treatment Plant

There are two sewage treatment plant of 200KLD and 250KLD installed at Omaxe Greens,

Derabassi.

2.1. Processes Involved in STP

The process of the STPs is similar. But there is some additional treatment system in 200KLD

STP which includes ultrafilter and UF permeate tank.

The wastewater generated in the flats is collected through underdrains that reach the screening
unit. The bar screen is installed at screening unit. A single perforated screen separates the
floating substances from the raw sewage. Subsequently, this wastewater is directed to flow into
oil and grease chamber by gravity. An Oil and Grease chamber is a device used to trap oil,
grease, food solids etc from the wastewater before they enter into a sewer system. The Oil and
Grease chamber prevents the clogging of sewer by preventing the Oil, grease fats and solids
from entering the sewer. The sewage from oil and grease chamber flows to Equalization tank.
The equalization tank receives sewage from the bar screen chamber as well as the oil, grease,
and grit trap. In STPs, the equalization tank is the first collection tank. Its primary role is to act
as a buffer, collecting entering raw sewage at varying rates and passing it on to the remainder

of the STP at a constant (average) flow rate. Sewage flows at a high pace during peak hours.
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The sewage is stored in the equalization tank and released during non-peak times when there
is no or little incoming sewage. The sewage collected in equalization tank is transferred to
Moving Bed Biofilm Reactor (MBBR) tank. The MBBR is a highly effective biological
treatment process based on a combination of conventional activated sludge process and biofilm
media. The MBBR process utilizes floating High-Capacity Micro Organism Bio Chips media
within the aeration and anoxic tanks. The microorganisms consume organic material. The
media provides increased surface area for the biological microorganisms to attach and grow.
The increased surface area reduces the footprint of the tanks required to treat the wastewater.
The treatment process can be aerobic and/or anaerobic and operates at high volume loads.
There is two stage MBBR tanks in the STP. First stage is for BOD removal and second stage
is denitrification. The water from MBBR tank is transferred to Tube settler to facilitate the
settling of suspended particles and biomass. After the settling of suspended particles, the
aliquot is from the top surface is transferred to filter feed tank and the sludge settled in the
bottom of tube settler sent to sludge holding tank. A filter feed tank is a tank that feeds
wastewater into a filter for further treatment. The effluent from the filter feed tank is sent to
Pressure Sand Filter. A sand filter is part of a water filtration system whose role is to remove
suspended, floating, and sinkable matter from water so that it becomes safe for use. A sand
filter uses sand to filter water through the process of sand filtration. The water slowly sinks
through the sand of the sand filter, leaving the dirt particles from the water behind in the fine
pores of the sand. The effluent from sand filter is transferred to Activated Carbon Filter which
is a device employed to extract or remove every harmful natural organic, chlorine, odour and
colour from water. The effluent from Activated carbon filter is transferred to UV chamber
where the disinfection of the water processed. The effluent after UV chamber goes to treated

water tank from where the effluent is discharged for plantation.

The above processes are similar in both STP of 250KLD and 200KLD. However, there is one
additional component in the process of 200KLD STP. The treated water stored in treated water
tank of 200KLD is either transferred to plantation area or Ultra filter. Ultrafiltration is an
important process that can separate micro-organic molecules and colloids from water with
maximum efficiency and effectiveness. The process is used as the pre- treatment to Ion
exchange and RO exchange. The treated water from ultrafiltration is sent to UF permeate tank

and from UF permeate tank is sent to flats for dual plumbing.
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2.2. Design components of 250 KLLD STP

Figure 2 shows flow diagram of 250KLD sewage treatment plant. The foundation plan is
attached as Annexure I. The STP consist of Bar Screen, Oil & Grease Tank, Equalization Tank,
MBBR Tank 1, MBBR Tank 2, Tube Settler, Filter Feed Tank, Pressure Sand Filter, Activated
Carbon Filter, UV chamber, treated water tank, and Sludge Holding Tank. The dimension of
various unit of the 250KLD STP is give n in Table 1.

Figure 2 Flow diagram of 250KLD STP at Omaxe Greens

Table 1 Design components of 250KLD STP

Sr No Unit Name Dimension Volume
1 Bar Screen 0.3x1.3x03MSWD 0.117m?
2 Oil and Grease Trap 1.3x5.0x1.5MSWD 9.75m?
3 Equalization Tank 8.0 x5.5x3.0M SWD 154m’
4 | MBBR Tank 1 1.55 x 1.5 x 5.0 M SWD 11.25m’
5 MBBR Tank 2 1.55 x1.5x5.0 M SWD 11.25m?
6 Tube Settler 3.3x4.1x27MSWD 36.53m?
7 Filter Feed Tank 4.0x1.2x29MSWD 13.92m?
8 Pressure Sand Filter 1.3M Dia x 2M Height 2.65m’
9 Activated Carbon Filter | 1.3M Dia x 2M Height 2.65m’
10 | UV Chamber 12m3/hour 288m?*/day
11 Treated Water tank 2.7%x4.0x3.0M SWD 32.4m?

2.3. Design components of 200 KLLD STP

Figure 3 shows flow diagram of 200KLD sewage treatment plant. The foundation plan is

attached as Annexure II. The STP consist of Bar Screen, Oil & Grease Tank, Equalization Tank,

Department of Energy and Environment Page 7 of 25
Thapar Institute of Engineering and Technology, Patiala




32

STP Adequacy Report of M/S Omaxe Greens 1 7 6

Jharmari, Derabassi, Punjab 140501

MBBR Tank 1, MBBR Tank 2, Tube Settler, Filter Feed Tank, Pressure Sand Filter, Activated
Carbon Filter, UV chamber, treated water tank, Ultra filter, UF Permeate tank, and Sludge

Holding Tank. The dimension of various unit of the 250KLD STP is given in Table 2.

(TR . T
Bar Screen Oil & Grease| __/Equalization, | MBBR Tank|___,| MBBR Tank
(LEEFRRROIRDCERRRTE Tank S Tank ~ 1 2

e Filter Feed Pressure Activated
Tube Tank | Sand Filtey Carbon
_ Settler _ Filter

Treated
‘Water Tank

Sludge
Holding Tank

Dual UF Permeate ] .
Plumbing Tank Ultra Filter

——»{ UV Filter

Plantation
Area

Figure 3 Flow diagram of 200KLD STP at Omaxe Greens

Table 2 Design components of 200KLD STP

Sr No Unit Name Dimension Volume
1 Bar Screen 0.9 x 1.5 x0.25 M SWD 0.3375m’
2 Oil and Grease Trap 0.9 x2.25 x1.0M SWD 2.025m’
3 Equalization Tank - ~99m’
4 | MBBR Tank 1 23x375x3.0MSWD | 25.875m’
5 MBBR Tank 2 2.3 x3.75x3.0 M SWD 25.875m’
6 Tube Settler 3.0x3.75 x2.9M SWD 32.625m?
7 Filter Feed Tank 2.025x3.75x2.5M SWD | 18.984m?
8 Pressure Sand Filter 1M Dia x 2M Height 1.57m’
9 Activated Carbon Filter IM Dia x 2M Height 1.57m?
10 | UV Chamber 9m?/hour 216m’/day
11 Treated Water tank / UF | 1.995 x 3.75 x 3.0 M SWD | 22.443m?

Feed Tank
12 | Ultrafilter 5m’/hour 120m>/day
13 | UF Feed Tank 1.75x55x3.0MSWD | 28.875m’
14 Sludge Holding Tank 3.0x1.5x3.0 M SWD 13.5m?
Department of Energy and Environment Page 8 of 25
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2.4. Wastewater Treatment Data

Daily treated wastewater quantity data was collected from Omaxe Greens for the duration of
November 2023 — March 2024. Table 3 shows the monthly and average daily wastewater
treated at 200KLD and 250KLD STP at Omaxe Greens for the duration of November 2023 —
March 2024. The average daily wastewater treated at 250KLD STP is lies in the range of 97.9
— 184.1KLD whereas 200KLD STP is lies in the range of 141.5 — 168.1KLD. Both the STPs
are running under its installed capacity. The total average wastewater treated at Omaxe Greens

is varies in the range of 239.4 — 348.1KLD.

Table 3 Wastewater treated at STPs of Omaxe Greens

250 KLD 200 KLLD Total

Month Total Daily Average Total Daily Average | Daily
Treated (KL) (KLD) Treated (KL) (KLD) (KLD)

Nov-23 2740 97.9 4246 141.5 2394
Dec-23 4926 158.9 4947 159.6 318.5
Jan-24 5725 184.7 5066 163.4 348.1
Feb-24 5220 200.0 4875 168.1 348.1
Mar-24 5241 169.1 4850 156.5 325.5

2.5. Sample Collection

A preliminary site investigation was carried out for fixing the sampling points by Team from
TIET. Based on the preliminary investigation, 5 sampling points on each STPs were chosen.
The sampling points are shown in Figure 4 (250KLD) and Figure 5 (200KLD). The composite
sampling of 8hours has been done from morning 07.00AM to noon 02:00PM on 21 May 2024.
The samples were collected in 1 L glass containers, 1 L plastic sampling containers and 5L
plastic sample containers. As soon as the samples were collected, the containers were labelled
and transferred to an insulated ice box. The ice box was transported to the DEE, TIET, Patiala
and the sample containers were stored at 4°C. Parameters like BOD, COD, MPN were analyzed

immediately.
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Figure 4 Diagram of the showing the sampling points in the STP of EFM

Figure 5 Diagram of the showing the sampling points in the STP of EFM
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2.6. Characterization of wastewater

Table 4 shows the list of parameters analyzed along with the methods adopted for carrying out

the analysis.

Table 4 List of parameters with their method of analysis

;‘; Parameter Test Method Unit
1 pH at 25°C APHA 24th Edn. 4500+H+B:2017 --
2 Total Dissolved Solid at 200°C APHA 24th Edn. 2540-C:2017 mg/l
3 Total Suspended Solid at 105°C APHA 24th Edn. 2540-D:2017 mg/l
4 Turbidity 1S:3025 (Par{ 10)1984, Reaffirmed 2017, NTU

Nephelometric
5 Chemical Oxygen Demand APHA 24th Edn. 5220B:2017 mg/l
6 ftlglﬁclcal Oxygen Demand for 3days | (¢35 (part 44)- 1993, Reaffirmed 2019 mg/l
7 Dissolved Phosphorous as P APHA 24th Edn. 4500-PC:2017 mg/l
8 Nitrate Nitrogen as N APHA 24th Edn. 4500 NO3 B:2017 mg/l
9 Bioassay 1S:6582 - 2001 Reaffirmed: 2019 --
10 | Faecal Coliform APHA 24" Edn. 9221 E:2017 11\/(1)1())11111/1

2.7. Standard for treated STP effluent for discharge

Central Public Health and Environmental Engineering Organization (CPHEEO) provides the
guidelines for operation and maintenance of the STP. It has also prescribed standards for the
reuse of treated effluent depending upon the purpose for which it is to be used. The standards
were prescribed for toilet flushing, fire protection, vehicle exterior washing, non-contact
impoundments, landscaping, horticulture and agriculture. Landscaping, horticulture and
agriculture section is further sub-divided into edible and non-edible crops respectively. Since
Omaxe Greens uses the treated water for gardening purpose and has agreed to use part of its
treated water for flushing, standards pertaining to non-edible crops and toilet flushing given by

CPHEEQO are presented in Table 5.
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Table 5 Standard prescribed by PPCB and CPHEEO

Sr CPHEEO Standard
: Parameter Unit Toilet Non-edible
No .
Flushing Crops
1 | pHat25°C -- 6.5-8.3
2 | Total Dissolved Solid at 200°C mg/l 2100
3 | Total Suspended Solid at 105°C mg/l Nil 30
4 | Turbidity NTU <2 AA
5 | Chemical Oxygen Demand mg/l AA 30
6 | Biological Oxygen Demand for
3days at 27°C mg/l 10 20
7 | Dissolved Phosphorous as P mg/l 1 5
8 | Nitrate Nitrogen as N mg/1 10
9 | Bioassay . 90% of test animals after
96hours (CPCB Standard)
10 | Faecal Coliform MPN/ 100ml Nil | 230
AA-as arising when other parameters are satisfied
3. Report Analysis
3.1. Design Adequacy of 250KLD STP
Capacity of the STP 250 KLD
Flow rate of the STP : 250 m®/day or 10.41m>/hour or
0.173m*/minute or 0.00289m*/sec
Equalization tank
Flow rate of the STP (Q) : 10.41m>*/hour
Hydraulic Retention Time (HRT) : 4 — 6 hours
Volume of the Equalization Tank required : Q x HRT = 10.41x 4 = 41.64m’>

=10.41x 6 = 62.46m>

Actual volume of Equalization tank : 154m’

MBBR Tank (Two stage BOD/COD Removal)

Design Flow Rate (Q) : 250m*/day

Primary Effluent BOD : 150mg/1

Carrier Specific Surface : 500m?/m?>

Design Carrier Fill :30%

Volume of Tank 1 required : 16.7m?

Volume of Tank 2 Required : 4.6m’
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Combined volume of Tank required
Actual Volume of each Tank

Combined Volume of 2 tank

Pressure Sand Filter / Activated Carbon Filter

Flow rate of the STP
Operating hours of PSF/ACF
Working flow rate (WFR)
Surface over flow rate (SOFR)

Area of Filter

:21.1m?
- 11.25m?
:22.50m>

: 250 m*/day

: 22 hours

: 11.36 m*/hour

: 12m*/m?.hour

(Standard given by CPHEEO for STP)
: WFR / SOFR = 11.36/12 = 0.94m?

Diameter required for filter (Calculated from area)

Height of the filter (Typical and Standard)

Actual diameter of filter

Actual height of filter

UV Chamber

Require Capacity of UV Chamber

Actual Installed Capacity

:2m
:1.3m
:2.0m

: 250m°/day
: 288m*/day

: 1.08m

Table 6 shows the summary for the design adequacy of the 250KLD plant. The units in 250KLD

STP were found adequate as per design.

Table 6 Summary of design adequacy of 250KLD plant

Sr. . Installed Required
No Unit Name Gupatity Ca(ll)aci = Remarks
1 Equalization Tank | 154 m*/day 154 m*/day Adequate to hold the
sewage for maintaining
uniform flow
2 MBBR Tank 1 & 2 | 22.50m’/day | 21.1 m’/day Adequate to remove the
(Combined) BOD/COD efficiently
3 Pressure Sand 1.3m 1.08m Adequate to remove fine
Filter Diameter and | Diameter and particulate
2.0m Height | 2.0m Height
4 Activated Carbon 1.3m 1.08m Adequate to remove
Filter Diameter and | Diameter and harmful natural organic,
2.0m Height | 2.0m Height | chlorine, odour and colour

from wate
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5 UV Chamber 288m?>/day

250m*/day Adequate to disinfect the

treated sewage

3.2.

Capacity of the STP
Flow rate of the STP :

200 KLD

Design Adequacy of 200KLLD STP

200 m*/day or 7.5m*/hour or

0.125m>*/minute or 0.00208m>/sec

Equalization tank
Flow rate of the STP (Q)
Hydraulic Retention Time (HRT)

Volume of the Equalization Tank required

Actual volume of Equalization tank

MBBR Tank (Two stage BOD/COD Removal)
Design Flow Rate (Q)

Primary Effluent BOD

Carrier Specific Surface

Design Carrier Fill

Volume of Tank 1 required

Volume of Tank 2 Required

Combined volume of Tank required

Actual Volume of each Tank

Combined Volume of 2 tank

: 7.5m>/hour

: 4 — 6 hours

: Q x HRT = 7.5% 4 = 30m’
=7.5% 6 =45m’

- 299m3

: 200m>/day
: 150mg/1

: 500m?*/m’
:30%
:13.3m?

: 3.7m’

: 17.0m?

: 25.875m?
:51.75m’

Pressure Sand Filter / Activated Carbon Filter

Flow rate of the STP
Operating hours of PSF/ACF
Working flow rate (WFR)
Surface over flow rate (SOFR)

: 200 m*/day

: 22 hours

: 8.18 m*/hour
: 12m*/m? hour

(Standard given by CPHEEO for STP)

Area of Filter : WFR / SOFR = 8.18/12 = 0.68m?
Diameter required for filter (Calculated from area) :0.93m

Height of the filter (Typical and Standard) :2m
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Actual diameter of filter : 1.0m
Actual height of filter :2.0m

UV Chamber

Require Capacity of UV Chamber : 200m’
Actual Installed Capacity : 216m*/day
Ultrafiltration

Actual Installed Capacity : 120m*/day

Table 7 shows the summary for the design adequacy of the 200KLD plant. The units in 200KLD
STP were found adequate as per design.

Table 7 Summary of design adequacy of 200KLD plant

Sr . Installed Required
No Unit Name Glpacity Gapacity Remarks
1 Equalization ~99m> 45m’ Adequate to hold the
Tank sewage for maintaining
uniform flow
2 MBBR Tank 1 51.75m%/day 17m?/day Adequate to remove the
& 2 (Combined) BOD/COD efficiently
3 Pressure Sand | 1.0m Diameter 0.93m Adequate to remove fine
Filter and 2.0m Diameter and particulate
Height 2.0m Height
4 Activated 1.0m Diameter 0.93m Adequate to remove harmful
Carbon Filter and 2.0m Diameter and natural organic, chlorine,
Height 2.0m Height | odour and colour from wate
5 UV Chamber 216m°/day 200m*/day Adequate to disinfect the
treated sewage
6 Ultrafiltration - 120m*/day Adequate as the partial
amount of treated sewage is
treated using ultrafiltration
for dual plumbing method.

3.3. Wastewater Characteristics of 250KLD

The characteristics of wastewater samples collected at different treatment units of 250KLD
STP is presented in Table 8. Figure 6 shows the bar chart comparison of wastewater
characteristics with the permissible limit of discharge for plantation (non-edible crops) area.
The final outlet from 250KLD is discharged after UV filter to plantation area. Table 9 shows
the standard interpretation of the wastewater characteristics at final outlet for its reuse in
plantation as per CHEEPHO Standard. It was found that all the parameters were within the

permissible limit for plantation area.
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Table 8 Characteristics of sewage collected from different treatment units of 250KLD STP
250 KLD
- Parameter Unit | mmlet | MBBR2 | Jube | Fraton | g,
ettier utie
(01) Outlet (02) ©03) 04) Outlet (05)
1 pH -- 7.44 7.5 7.74 7.76 7.85
2 | TDS mg/1 860 683.3 670.3 702.6 697.3
3 TSS mg/1 249 165 16.1 1.89 3.16
4 | Turbidity NTU 313 59.8 37.9 14.6 1.8
5 COD mg/1 260 88 48 32 16
6 BOD mg/1 72 21.7 14.2 12.1 9.6
Dissolved
7 Phosphorous as P mg/l 3.35 1.47 0.68 0.47 0.58
8 E‘“ate Nitrogenas | 4.88 1.24 127 1.15 125
100%
survival in
9 | Bioassay -- -- -- -- -- as such
sample after
96hours
10 | Faecal Coliform MPN/I 290000 220
00ml
Table 9 Standard interpretation of plantation for treated water from 250KLD STP
250KLD
Sr CPHEEO Final
N(; Parameter Unit Standard (Non- | Outlet (05) | Interpretation
edible Crops) | - 250 KLLD
1 pH at 25°C - 6.5-8.3 7.85 WPL
2 | Total Dissolved Solid at 200°C mg/l 2100 697.3 WPL
3 | Total Suspended Solid at 105°C mg/l 30 3.16 WPL
4 Turbidity NTU AA 1.8 WPL
5 | Chemical Oxygen Demand mg/l 30 16 WPL
Biological Oxygen Demand for
6 3days at 27°C mg/l 20 9.6 WPL
7 | Dissolved Phosphorous as P mg/l 5 0.58 WPL
8 | Nitrate Nitrogen as N mg/l 10 1.25 WPL
0,
90% of test 100%.
. animals after survival in
9 | Bioassay -- 96hours (CPCB as such WPL
Standard) sample after
96hours
10 | Faecal Coliform MPN/ 230 220 WPL
100ml
WPL = Within Permissible Limit
Department of Energy and Environment Page 16 of 25
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Figure 6 Wastewater characteristics of 250KLD
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3.4. Wastewater Characteristics of 200KLD

The characteristics of wastewater samples collected at different treatment units of 200KLD

STP is presented in Table 10. Figure 7 shows the bar chart comparison of wastewater

characteristics with the permissible limit of discharge for plantation (non-edible crops) area.

Figure 8 shows the bar chart comparison of wastewater characteristics with the permissible

limit of discharge for toilet flushing. The filtration outlet is divided for two streams; one is

going for plantation area and other for further treatment in Ultrafiltration for making it suitable

for toilet flushing. Table 11 shows the standard interpretation of the wastewater characteristics

at final outlet for its reuse in plantation and UF filter outlet for its reuse in toilet flushing as per

CHEEPHO Standard. It was found that all the parameters were within the permissible limit for

plantation area and toilet flushing.

Table 10 Characteristics of sewage collected from different treatment units of 200KLD STP

200 KLD
- Parameter Unit | it | MBBR2 | Feod Tank | FHwation | yp gijger
utle utle
(01) Outlet (02) ©3) 04) Outlet (05)

1 pH -- 7.44 7.81 7.77 8.1 7.73

2 | TDS mg/1 860 682.7 6381.8 689.9 672.2

3 TSS mg/1 24.9 149 141 22 0

4 | Turbidity NTU 31.3 18.6 3.9 2.1 1.8

5 | COD mg/1 260 453 36.7 28.6 21.3

6 BOD mg/l 72 19.2 16.6 13.2 6.8

Dissolved

7 Phosphorous as P mg/1 3.35 0.48 0.57 0.39 0.26

8 E‘trate Nitrogenas |y 4.88 1.08 1.03 1.05 1.01
100% .

survival in 10.0 % .
as such survival in
9 | Bioassay -- -- -- -- sample as such
ftp sample after
ater 96hours
96hours
10 | Faecal Coliform | MENT 1 290000 170 0
00ml

Department of Energy and Environment
Thapar Institute of Engineering and Technology, Patiala
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Figure 7 Wastewater characteristics of 200KLD (Plantation Area)
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Figure 8 Wastewater characteristics of 200KLD (Toilet Flushing)
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Table 11 Standard interpretation of plantation and toilet flushing of treated water from 200KLD STP

200KLD
SR Filtration | Interpretation | CPHEEO . q
Standard : UF Filter | Interpretation
Sr. . Outlet (Plantation - | Standard .
Parameter Unit Non- . . Outlet - (Toilet
No Edible | ,(0%- | Non-edible = (Toilet | 500 | prushing)
200KLD crops) Flushing) g
Crops
1 | pHat25°C -- 6.5-83 8.1 WPL 6.5-83 7.73 WPL
2 | Total Dissolved Solid at 200°C mg/1 2100 689.9 WPL 2100 672.2 WPL
3 | Total Suspended Solid at 105°C mg/1 30 22 WPL Nil 0 WPL
4 | Turbidity NTU AA 2.1 WPL <2 1.8 WPL
5 | Chemical Oxygen Demand mg/1 30 28.6 WPL AA 21.3 WPL
6 | Biological Oxygen Demand for 3days at 27°C mg/1 20 13.2 WPL 10 6.8 WPL
7 | Dissolved Phosphorous as P mg/1 5 0.39 WPL 1 0.26 WPL
8 | Nitrate Nitrogen as N mg/1 10 1.05 WPL 10 1.01 WPL
0, 0,
90% of 100% 90% of 100%
test . test . .
. survival - survival in
animals in as such animals as such
9 | Bioassay -- after | WPL after ! WPL
sample sample
96hours after 96hours after
(CPCB 96hours (CPCB 96hours
Standard) Standard)
10 | Faecal Coliform MPN/ 100ml 230 170 WPL Nil 0 WPL
WPL = Within Permissible Limit
Department of Energy and Environment Page 21 of 25
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3.5. Performance Adequacy of 250KLD

Table 12 shows the performance of different units of 250KLD STP installed at Omaxe greens.
It was found from the Table 12 that the removal efficiency at final outlet compared to the inlet
are TDS is 18.9%, TSS is 87.3%, turbidity is 94.2%, COD is 93.8%, BOD is 86.7%, Dissolved
Phosphorous as P is 82.7%, Nitrate Nitrogen as N is 74.4 and Faecal Coliform is 99.99%.

3.6. Performance Adequacy of 200KL.D STP

Table 13 shows the performance of different units of 200KLD STP installed at Omaxe greens.
It was found from the Table 13 that the removal efficiency at filtration outlet compared to the
inlet are TDS is 19.8%, TSS is 11.6%, turbidity is 93.3%, COD is 89.0%, BOD is 81.7%,
Dissolved Phosphorous as P is 88.2%, Nitrate Nitrogen as N is 78.5% and Faecal Coliform is
99.99%. The removal efficiency at UF filter outlet compared to the inlet are TDS is 21.8%,
TSS is 100%, turbidity is 94.2%, COD is 91.8%, BOD is 90.6%, Dissolved Phosphorous as P
is 92.2%, Nitrate Nitrogen as N is 79.3% and Faecal Coliform is 100%.

4. Conclusion

This study was conducted for the preparation of design and performance adequacy of two STPs
installed at Omaxe greens, Derabassi. TIET team visited the STPs for three times for collection
of STP data, plant dimensions, wastewater samples and other required materials to complete
the report. The conclusion from the analysis is pointed below.

e The STPs are running under its total installed capacity of 430KLD (200KLD +
250KLD).

e The design adequacy of 250KLD STP shows that Equalization Tank, Combined MBBR
Tank 1 and 2, Pressure Sand Filter, Activated Carbon Filter and UV Chamber are
adequate as per design required.

e The design adequacy of 200KLD STP also shows that Equalization Tank, Combined
MBBR Tank 1 and 2, Pressure Sand Filter, Activated Carbon Filter, UV Chamber and

Ultrafiltration are adequate as per design required.

Department of Energy and Environment Page 22 of 25
Thapar Institute of Engineering and Technology, Patiala
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The treated wastewater of 250KLD is used for irrigation at plantation area. All the
parameters were found within the permissible limit for discharge to plantation area as
per CPHEEO standard.

The treated wastewater of 200KLD is used for both plantation and dual plumbing. The
treated water after UV chamber is used for plantation whereas after the ultrafiltration is
used for dual plumbing as toilet flushing.

All the parameters of 200KLD at filtration outlet and UF filter outlet were found within
the permissible limit for discharge to plantation area and toilet flushing as per CPHEEO
standard.

The units of both STPs are working efficiently as the removal efficiency is sufficient to
treat the wastewater for its reuse in plantation from both STPs and toilet flushing from
200 KLD.

It is recommended to maintain cleanliness inside and nearby areas of STPs to maintain
general hygiene.

TIET recommends periodical maintenance and cleaning of the plantation area to

maintain a uniform and environment friendly conditions.

(Amit Dhir, PhD)
Professor
Department of Energy & Environment
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PUNJAB POLLUTION CONTROL BOARD 194

Application form for obtaining 'Consent to establish® (NOC)/'Consent to Operate' u/s 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of the Air(Prevention & Control of
Pollution) Act, 1981/Authorization under Rule 6 (1) of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

Industry ID :- R12SAS72950
Application ID :- 25193303

From: XXX XXX XX - X

OMAXE LTD, INDIA TRADE TOWER, First Floor, Chd- Siswan Road, New Chandigarh,
Mullanpur

OMAXE GREEN, AT VILLAGE JHARMARI, MOHALI, PUNJAB

DERABASSI

SAS NAGAR

To

The Member Secretary,
Punjab Pollution Control Board,
Patiala.

I/We hereby, apply for obtaining,

() "Consent to establish' (NOC) under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981.

(i) "Consent to operate' u/s 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974.

(iii) 'Consent to operate' u/s 21 of the Air(Prevention & Control of
Q/ Pollution)Act,1981.

(iv) Authorization under Rule 6 (1) of the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules,
2016.

1. The detailed information pertaining to my/our industry/project is given in the Annexure-1 to this form
attached herewith.

2. I[/We undertake to furnish any further information sought by the Board from time to time in connection
with this applicantion.
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3. [/We undertake to obtain revised/varied/fresh consent as the case may be, in case there is any change in
the process/product/effluents/hazardous waste etc. before the aforesaid change is affected.

4. |/We that the information furnished herewith is correct to best of my/our knowledge and nothing has been
concealed therein. The Board would be at liberty to take penal action against the industry/project and the
person(s) responsible to comply with the provisions of the pollution control statuets in case
information/document is detected as incorrect/false/misleading at any point of time.

5. I/We hereby agree to apply for obtaining renewal of ‘consent to operate’ (NOC) under the Air(Prevention
& Control of Pollution) Act, 1981 and authorization under the Hazardous Wastes(management, Handling
and Trans-boundry Movement)Rules, 2008 three months before the expiry of the previous
consent(s)/authorization granted to the industry/project.

Date: 19/03/2024 Signature of Applicant:
Name: MUKESH BHATI
Designation: VICE PRESIDENT

Address: CHANDIGARH
CHANDIGARH
CHANDIGARH
CHANDIGARH

Enclosures:

1. Analysisreport of treated waste effluent / emission from Board / Approved Lab

2. Completion certificate of ETP/APCD aongwith Dimensional Drawing

3. Certificate of Revenue Authorities (DC/ADC/SDM) indicating the distance of proposed site of industry from the
MC limitg/Phirni / Lallakir of the nearest village, in case, the industry is to be established at a site other than the site in
theindustrial area/ industrial estate /industrial zone of the draft master plan / industrial zone of the notified master
plan

4. For industry specific guidelines, certificates’ documents as mentioned in the said guidelines (In case of Rice
Sheller/Saila Plant/Stone Crusher/Brick Kiln/Hot Mix plant/Cement Grinding units etc

5. Allotment letter of the Designated Authority, if the site of the project islocated in the designated Industrial Area/
Industrial Estate/ Focal Point

6. Plan showing the location of ETP/APCD and all outlets and various channel /pipes/sewers with requisite colours
as detailed below: @) Fresh Water : Blue Colour b) Effluent Channel : Red Colour c) Recirculation Water Channel :
Green Colour d) Storm Water : Orange Colour €) Domestic Sewer : Dotted Black ink

7. CA scertificate regarding un-depreciated value of the fixed assets of the industry at the end of last financial year

8. Latest granted CTE/CTO, if obtained offline, then copy of CTE/CTO granted to be uploaded

9. Manufacturing process details along with the process flow chart

10. Proof of date commissioning of the Industry ( Registration of the industry/ Electricity bill /Sales Tax no)
11. Site Plan/Location Plan of the industry
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12. Compliance report of NOC / Consent Conditions in annotated form 1 96
13. EnvirlmpactAttach
** Thisis Computer Generated filled Application Form **
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PART-A: GENERAL INFORMATION:

Name & Address of the Industry

Name & Designation of the
Applicant

(i) Name(s) and Designation of
the Occupier

(i) Name(s) and Designation of
the Director (s)/ Partner(s)/
Proprietor

(iii) Name(s) of person(s)
authorized to sign the
application form. (Please
attach self attested copy of
resolution/certificate)

(iv) Owner ship of Industry

Communication
Details(Telephone No./Fax No./e-
mail etc.)

Address of Correspondence

Total investment of the industry/project

(i) Total cost of the
industry/project(in Lacs)

(i) Cost of Plant & Machinery(in
Lacs)

(i) Scale of the
Industry(L arge/M edium/Small)

(ii) Category/Type of the
Industry

Name and address of the
City/Town/Village/Plot/K hasra/P
atwari Halka No. with PIN code
wher e the project siteislocated

(i) Total Land area of the
industry/project (in square
meters)

(ii) Built up area of the project(to
be mentioned in case of
construction/area development
projects only) (in square meters)

OMAXELTD, INDIA TRADE
TOWER, First Floor, Chd- Siswan
Road, New Chandigarh, Mullanpur
OMAXE GREEN, AT VILLAGE
JHARMARI, MOHALI, PUNJAB
DERABASSI,SASNAGAR

MUKESH BHATI/VICE
PRESIDENT

Mukesh Bhati/Vice President

MUKESH BHATI, INDIA
TRADE TOWER, First Floor, Chd
- Siswan Road, New Chandigarh,
Mullanpur
TELEPHONE-9815903092

Mukesh Bhati

Public Limited Company

0712-2784055
0712-4633450
mukeshbhati @omaxe.com

INDIA TRADE TOWER, First
Floor, Chd- Siswan Road, New
Chandigarh, Mullanpur
TELEPHONE-9711800256,
CHANDIGARH, CHANDIGARH,
160018

14973.0
900.0
Large

RED / Building, Const. projects,
Township & Area development
........ covered under EIA
notification dated 14/9/06

OMAXE GREEN, AT VILLAGE
JHARMARI, MOHALI, PUNJAB

MOHALI
Pin - 140501

62120.99

97456.96

197




10.

11.

12.

13.

14.

15.

16.

Whether the site of the
industry/project islocated within
or outside the muinicipal limits
(please attach a certificate from
the M.C. in thisregard)

Whether the site of the
industry/project is situated in
any Focal PointsIndusrial Estate
developed by the Govt. or any
other authorized by the Govt.
(please attach a copy of
allotment letter of plot/land)

(i) Whether the site of the
industry/project islocated within
the notified/draft Master
Plan/LPA (Local planning Area)
of any town/city and if yes, the
clasification of the area in which
the site is located.(Please attach
the certificate from the Deptt. of
the Town & Country Planning,
Punjab in this regard.)

(i) In casetheindustry/project is
not satisfied in the approved
industrial area within the
notified/draft Master Plan/LPA,
whether it has obtained the
change of land Use (CLU) from
the competent authority of the
State or not and if yes, please
attach a copy of the same

(iii) I'n case the industry/project
is not covered under (i) and (ii)
above ; please attach a certificate
from the deptt. of Town &
Country Planning, Punjab
regar ding the classification of the
area in which the site is located
and whether CLU isrequired or
not

Whether the industry/project is
located in Critically Polluted
Area or not and if yes, please
indicate the code assigned to the
industry by the CPCB/MoEF

Month and Year in which the
industry was commisioned/is
likely to be commissioned

Undepreciated value of the fixed
assets of the industry (Please
indicate the date as on which the
value of fixed assets has been
considered) (Applicable in the
cases of 'consent to operate'

only)
Details of consent fee deposited:

343

Within M.C. limit

No

No

No

NO

May/2010

Rs. 15212.0 (in Lakhs)
Date:- 10-01-2024

198
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Sr. No. Fee For Amount (In Rupees) 1 99
1 CTO Air 432000.0
17. Total No. of average working 365 days/ 1 shifts
daysin a year and total no. of
working shifts per day
18. (a) Total No. of Workers : 100
including officials working in
industry
(b) No. of Workers and officials : 10
residing in the industrial
per mises:

(c) Total population to be served,
(i) during construction phase

(ii)during operation phase :
(To be mentioned in case of construction/area development projects only)
19. Whether theindusrty/project:

(i) is covered under the
Environment Impact Assessment
(EIA) Notification dated
14.9.2006 as amended from time
to time or not and if yes, the
status of obtaining environment
clearance from MoEF/State
Level Environment Impact
Assessment Authority

(ii) is covered under the 1st
Schedule of Factories Act, 1948
or not if yes, the status of
obtaining site clearance from
SCA-cum-SAC

(iii) is covered under Press Note-
17 (1984 series) or not and if yes,
the status of obtaining the
environmental from SCA-cum-
SAC

20. Whether the industry has the
complete machinery for which it
had obtained 'consent to
establish'(NOC) from the Board
or not and if not, the details
thereof. (To be filled up in case
of 'consent to operate' cases only

21. Inspection Audit Type

NO/

NO/

NO/

NO/

L ast Consent Details:

Sr. No.

Application
Type

Application
For

Consent No

Consent For

Date of Issue

Valid Upto

CTO

New

912097

Air

04/04/2014

31/03/2016

CTO

Renew

912303

Water

04/04/2014

31/03/2016

CTO

Renew

912097

Air

04/04/2014

31/03/2016




345 2
4 CTO Renew 912303 Water 04/04/2014 31/03/2016h
5 CTO Renew 912303 Water 04/04/2014 | 31/03/2016
6 CTO Renew 4030929 Air 17/06/2016 | 31/03/2017
7 CTO Renew 4095391 Water 17/06/2016 | 31/03/2017
8 CTO Varied 9960851 Air 25/06/2019 | 31/03/2020
9 CTO Varied 9960988 Water 02/08/2019 | 31/03/2020
10 CTO Renew 5429242 Air 12/05/2017 | 31/03/2019
11 CTO Renew 5429365 Water 16/05/2017 | 31/03/2019
12 CTO Renew 5429242 Air 12/05/2017 | 31/03/2019
13 CTO Renew 5429365 Water 16/05/2017 | 31/03/2019
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PART-B: TECHNICAL INFORMATION(GENERAL): 201

1. Raw Material & Chemicals Details:

Sr. No. Name of the Raw- Quantity of the Raw- Unit
material/Chemicals material/Chemicals
used/to be used used/being used

1 Flats 584 Metric Tonnes/Day

2. Production Detail:

Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/to be produced
Licensed Installed Avg. Actual |Average
production Production Production Actual
capacity Capacity production
for which the
consent is
sought
----------------- NIL------==-emmememm
Sr. No. Name of the By-Products Quantity of By-Products produced/to be produced.
produced/to be produced
Licensed Installed Avg. Actual |Average
production Production Production Actual
capacity Capacity production
for which the
consent is
sought
----------------- NIL------==-emmememm
3.Details of Power L oad/power consumption:
(i) Total power load available with the : 3000.0
industry(in KW)
(ii) Power Load required by the industry(in : 0.0
KW)
(iii) Estimated power consumption for : 0.0
intended production per day(in Units
consumed per day)
4. Manufacturing Procesesinvolved : / No
(please attach separate sheet, in case the space provided herein with isinsufficient)
5. Solid Waste Generation Details:
Sr. No. Sour ce of Generation of Solid Nature/Typeof |Quantity of Solid | M ode of
Waste solid waste Waste Disposal
gener ated/to be
generated per
day
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20

flats

Kgs/day

msw

1168

mechanical
composter
and approved
site
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203

PART-D: TECHNICAL INFORMATION REQUIRED FOR CONSENT UNDER AIR

ACT,1981:
1. Sources of Air Pollution :

(a)Boilerg/Furnaces:

Sr.No. |Type& Capacity of Type & Quantity |Details |Stack Height |Diamete | Diamete | Whethe
Boiler/Furnace of fuel used/tobe | of Attache |of Stack |r of r of r
used (in TPH and |APCD |d attached | Stack at | Stack at | emission
TPD/Its/day) provide /to be Bottom |Top samplin
d/to be attached |level level g
provide (in mts)) facilities
d provide
d or not
----------------- NIL-----------m-mo--
(b) D.G Sets:
Sr. No. Capacity of D.G. set |Quantity of Fuel Ht. of Stack Whether
in(KVA) used/tobeused (in | provided/to be canopy/acoustic
Lts./day) provided aboveroof |enclosure provided/
level(in mts)) to be provided(please
defineclearly)
1 500 30 3.5 Yes

2 250 20 3.5 Yes

3 250 20 3.5 Yes

4 250 20 3.5 Yes

5 250 20 3.5 Yes

6 250 20 3.5 Yes

(c) Process Emissions: :

Sr. No. Sour ce of Nameof the |Details of Height of Stack provided/to be |Whether
Generation of |emissions(i.e |APCD provided for discharge of emission
process SO2/NOx/Acid |provided/to be |process emissions(in mts).. sampling
Emissions Mist/any provided to facilities

other). control provided or
process not
emissions.
Above Ground |Above Roof
Level Level
----------------- NIL---------emmm--

2. Characteristics of Emissions

10
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(i) Flue gas Emissions: 204

Sr. No. Stack Parameters Conc. of pollutants Units
Untreated |Treated
----------------- NIL----=====mmm -

(i) Process Emissions:

Sr. No. Process Parameters Conc. of pollutants Units
Untr eated |Treated
----------------- NIL---===emmmmmmeee-

3. Power consumption details of Air Pollution Control devices:

(i) Total power load to Air Pollution Control : O
Devices(in KW)

(ii) Average daily power consumption on Air : O
Pollution Control Devices(i.e. no. of units
consumed per hr.& per day)

Date: 19/03/2024 Signatur e of Applicant:
Name: MUKESH BHATI
Designation: VICE PRESIDENT
Address: CHANDIGARH

** Thisis Computer Generated filled Application Form **

** Thisis Computer Generated filled Application Form **

11
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PUNJAB POLLUTION CONTROL BOARD 205

Application form for obtaining 'Consent to establish® (NOC)/'Consent to Operate' u/s 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of the Air(Prevention & Control of
Pollution) Act, 1981/Authorization under Rule 6 (1) of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

Industry ID :- R12SAS72950
Application ID :- 25193282
From:

OMAXE LTD, INDIA TRADE TOWER, First Floor, Chd- Siswan Road, New Chandigarh,
Mullanpur

OMAXE GREEN, AT VILLAGE JHARMARI, MOHALI, PUNJAB

DERABASSI

SAS NAGAR

To

The Member Secretary,
Punjab Pollution Control Board,
Patiala.

I/We hereby, apply for obtaining,

() "Consent to establish' (NOC) under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981.

(i) "Consent to operate' u/s 25/26 of the Water (Prevention &
Q/ Control of Pollution) Act, 1974.

(iii) ‘Consent to operate' u/s 21 of the Air(Prevention & Control of
Pollution)Act,1981.

(iv) Authorization under Rule 6 (1) of the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules,
2016.

1. The detailed information pertaining to my/our industry/project is given in the Annexure-1 to this form
attached herewith.

2. I[/We undertake to furnish any further information sought by the Board from time to time in connection
with this applicantion.
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3. I/We undertake to obtain revised/varied/fresh consent as the case may be, in case there is any charge(i)l6
the process/product/effluents/hazardous waste etc. before the aforesaid change is affected.

4. |/We that the information furnished herewith is correct to best of my/our knowledge and nothing has been
concealed therein. The Board would be at liberty to take penal action against the industry/project and the
person(s) responsible to comply with the provisions of the pollution control statuets in case
information/document is detected as incorrect/false/misleading at any point of time.

5. I/We hereby agree to apply for obtaining renewal of 'consent to operate' under the water (Prevention &
Control of Polution)Act, 1974 and authorization under the Hazardous Wastes(management, Handling and
Trans-boundry Movement)Rules, 2008 three months before the expiry of the previous
consent(s)/authorization granted to the industry/project.

Date: 19/03/2024 Signature of Applicant:
Name: MUKESH BHATI
Designation: VICE PRESIDENT

Address: CHANDIGARH
CHANDIGARH
CHANDIGARH
CHANDIGARH

Enclosures:

1. Certificate of Revenue Authorities (DC/ADC/SDM) indicating the distance of proposed site of industry from the
MC limits/Phirni / Lallakir of the nearest village, in case, the industry is to be established at a site other than the sitein
the industrial area/ industrial estate /industrial zone of the draft master plan / industrial zone of the notified master
plan

2. For industry specific guidelines, certificates/ documents as mentioned in the said guidelines (In case of Rice
Sheller/Saila Plant/Stone Crusher/Brick Kiln/Hot Mix plant/Cement Grinding units etc

3. Manufacturing process details along with the process flow chart

4. Plan showing the location of ETP/APCD and all outlets and various channel §/pipes/sewers with requisite colours
as detailed below: @) Fresh Water : Blue Colour b) Effluent Channel : Red Colour c) Recirculation Water Channel :
Green Colour d) Storm Water : Orange Colour €) Domestic Sewer : Dotted Black ink

5. CA scertificate regarding un-depreciated value of the fixed assets of the industry at the end of last financial year

6. Completion certificate of ETP/APCD aongwith Dimensional Drawing

7. Analysisreport of treated waste effluent / emission from Board / Approved Lab

8. Latest granted CTE/CTO, if obtained offline, then copy of CTE/CTO granted to be uploaded

9. Proof of date commissioning of the Industry ( Registration of the industry/ Electricity bill /Sales Tax no)
10. Site Plan/Location Plan of the industry

11. Compliance report of NOC / Consent Conditions in annotated form

12. EnvirlmpactAttach
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PART-A: GENERAL INFORMATION:

Name & Address of the Industry

Name & Designation of the
Applicant

(i) Name(s) and Designation of
the Occupier

(i) Name(s) and Designation of
the Director (s)/ Partner(s)/
Proprietor

(iii) Name(s) of person(s)
authorized to sign the
application form. (Please
attach self attested copy of
resolution/certificate)

(iv) Owner ship of Industry

Communication
Details(Telephone No./Fax No./e-
mail etc.)

Address of Correspondence

Total investment of the industry/project

(i) Total cost of the
industry/project(in Lacs)

(i) Cost of Plant & Machinery(in
Lacs)

(i) Scale of the
Industry(L arge/M edium/Small)

(ii) Category/Type of the
Industry

Name and address of the
City/Town/Village/Plot/K hasra/P
atwari Halka No. with PIN code
wher e the project siteislocated

(i) Total Land area of the
industry/project (in square
meters)

(ii) Built up area of the project(to
be mentioned in case of
construction/area development
projects only) (in square meters)

OMAXELTD, INDIA TRADE
TOWER, First Floor, Chd- Siswan
Road, New Chandigarh, Mullanpur
OMAXE GREEN, AT VILLAGE
JHARMARI, MOHALI, PUNJAB
DERABASSI,SASNAGAR

MUKESH BHATI/VICE
PRESIDENT

Mukesh Bhati/Vice President

MUKESH BHATI, INDIA
TRADE TOWER, First Floor, Chd
- Siswan Road, New Chandigarh,
Mullanpur
TELEPHONE-9815903092

Mukesh Bhati

Public Limited Company

0712-2784055
0712-4633450
mukeshbhati @omaxe.com

INDIA TRADE TOWER, First
Floor, Chd- Siswan Road, New
Chandigarh, Mullanpur
TELEPHONE-9711800256,
CHANDIGARH, CHANDIGARH,
160018

14973.0
900.0
Large

RED / Building, Const. projects,
Township & Area development
........ covered under EIA
notification dated 14/9/06

OMAXE GREEN, AT VILLAGE
JHARMARI, MOHALI, PUNJAB

MOHALI
Pin - 140501

62120.99

97456.96

208




10.

11.

12.

13.

14.

15.

16.

Whether the site of the
industry/project islocated within
or outside the muinicipal limits
(please attach a certificate from
the M.C. in thisregard)

Whether the site of the
industry/project is situated in
any Focal PointsIndusrial Estate
developed by the Govt. or any
other authorized by the Govt.
(please attach a copy of
allotment letter of plot/land)

(i) Whether the site of the
industry/project islocated within
the notified/draft Master
Plan/LPA (Local planning Area)
of any town/city and if yes, the
clasification of the area in which
the site is located.(Please attach
the certificate from the Deptt. of
the Town & Country Planning,
Punjab in this regard.)

(i) In casetheindustry/project is
not satisfied in the approved
industrial area within the
notified/draft Master Plan/LPA,
whether it has obtained the
change of land Use (CLU) from
the competent authority of the
State or not and if yes, please
attach a copy of the same

(iii) I'n case the industry/project
is not covered under (i) and (ii)
above ; please attach a certificate
from the deptt. of Town &
Country Planning, Punjab
regar ding the classification of the
area in which the site is located
and whether CLU isrequired or
not

Whether the industry/project is
located in Critically Polluted
Area or not and if yes, please
indicate the code assigned to the
industry by the CPCB/MoEF

Month and Year in which the
industry was commisioned/is
likely to be commissioned

Undepreciated value of the fixed
assets of the industry (Please
indicate the date as on which the
value of fixed assets has been
considered) (Applicable in the
cases of 'consent to operate'

only)
Details of consent fee deposited:

354

Within M.C. limit

No

No

No

NO

May/2010

Rs. 15212.0 (in Lakhs)
Date:- 10-01-2024

209
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Sr. No. Fee For Amount (In Rupees) 2 1 O
1 CTO Water 432000.0
17. Total No. of average working 365 days/ 1 shifts
daysin a year and total no. of
working shifts per day
18. (a) Total No. of Workers : 100
including officials working in
industry
(b) No. of Workers and officials : 10
residing in the industrial
per mises:

(c) Total population to be served,
(i) during construction phase

(ii)during operation phase :
(To be mentioned in case of construction/area development projects only)
19. Whether theindusrty/project:

(i) is covered under the
Environment Impact Assessment
(EIA) Notification dated
14.9.2006 as amended from time
to time or not and if yes, the
status of obtaining environment
clearance from MoEF/State
Level Environment Impact
Assessment Authority

(ii) is covered under the 1st
Schedule of Factories Act, 1948
or not if yes, the status of
obtaining site clearance from
SCA-cum-SAC

(iii) is covered under Press Note-
17 (1984 series) or not and if yes,
the status of obtaining the
environmental from SCA-cum-
SAC

20. Whether the industry has the
complete machinery for which it
had obtained 'consent to
establish'(NOC) from the Board
or not and if not, the details
thereof. (To be filled up in case
of 'consent to operate' cases only

21. Inspection Audit Type

NO/

NO/

NO/

NO/

L ast Consent Details:

Sr. No.

Application
Type

Application
For

Consent No

Consent For

Date of Issue

Valid Upto

CTO

New

912097

Air

04/04/2014

31/03/2016

CTO

Renew

912303

Water

04/04/2014

31/03/2016

CTO

Renew

912097

Air

04/04/2014

31/03/2016




356

211

4 CTO Renew 912303 Water 04/04/2014 | 31/03/2016
5 CTO Renew 912303 Water 04/04/2014 | 31/03/2016
6 CTO Renew 4030929 Air 17/06/2016 | 31/03/2017
7 CTO Renew 4095391 Water 17/06/2016 | 31/03/2017
8 CTO Varied 9960851 Air 25/06/2019 | 31/03/2020
9 CTO Varied 9960988 Water 02/08/2019 | 31/03/2020
10 CTO Renew 5429242 Air 12/05/2017 | 31/03/2019
11 CTO Renew 5429365 Water 16/05/2017 | 31/03/2019
12 CTO Renew 5429242 Air 12/05/2017 | 31/03/2019
13 CTO Renew 5429365 Water 16/05/2017 | 31/03/2019
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PART-B: TECHNICAL INFORMATION(GENERAL): 21 2

1. Raw Material & Chemicals Details:

Sr. No. Name of the Raw- Quantity of the Raw- Unit
material/Chemicals material/Chemicals
used/to be used used/being used

1 Flats 584 Metric Tonnes/Day

2. Production Detail:

Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/to be produced
Licensed Installed Avg. Actual |Average
production Production Production Actual
capacity Capacity production
for which the
consent is
sought
----------------- NIL------==-emmememm
Sr. No. Name of the By-Products Quantity of By-Products produced/to be produced.
produced/to be produced
Licensed Installed Avg. Actual |Average
production Production Production Actual
capacity Capacity production
for which the
consent is
sought
----------------- NIL------==-emmememm
3.Details of Power L oad/power consumption:
(i) Total power load available with the : 3000.0
industry(in KW)
(ii) Power Load required by the industry(in : 0.0
KW)
(iii) Estimated power consumption for : 0.0
intended production per day(in Units
consumed per day)
4. Manufacturing Procesesinvolved : / No
(please attach separate sheet, in case the space provided herein with isinsufficient)
5. Solid Waste Generation Details:
Sr. No. Sour ce of Generation of Solid Nature/Typeof |Quantity of Solid | M ode of
Waste solid waste Waste Disposal
gener ated/to be
generated per
day




flats

Kgs/day

msw

1168

mechanicaz 1

composter
and approved
site

3
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PART-C: TECHNICAL INFORMATION REQUIRED FOR CONSENT UNDER
WATER ACT, 1974 :

1. Source of Water Supply :
(Own Tubewell/Municipal Supply/Surface Water)

Sr. No. Source Type Sour ce Name Quantity (KLD)
1 Ground Water (within | Tubewell 394.0
premises)

2. Details of flow measuring devices provided by theindustry/pr oject

(i) for measurment of water consumed : provided
(ii) for measument of,

(a) Waste water generated : no

(b) Waste water recycled : no

(c) Waste water discharged : provided

3. Water Consumption Details:

Sr. No. Water Consumed For Quantity(KLD)
1 Domestic 394.0

4, Wastewater Generation Details;

Sr. No. Wastewater Generated Quantity(KLD)
1 Domestic 315.0

5. Wastewater Treatment Details:

Sr. No. Use Effluent Treatment Treatment Details
Generation(KLD) Arrangement
Status
1 Domestic Effluent | 315.0 Yes STP

6. Characteristics of Wastewater :

Sr. No. Typeof Effluent | Parameters Conc. of Pollutant Unit
Untreated Treated

7. Treated Wastewater Disposal Details:

10
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Sr. No. Wastewater Disposal Quantity M ode of Disposal(please
System indicatetheland areain
acresin case of disposal
onto land for
plantation/irrigation)

) Wastewater being / to be 134
recycled with or without
treatment

(i) Wastewater being/ to be
discharged after treatment

1 Domestic Effluent 181.0 flushing 53, green

area 81 and onto land

for irrigation in an area
of 1.5 acres

8. Power consumption details of wastewater treatment facilities:

(i) Total power load conected to Wastewater : 0
treatment facilities(in KW)

(ii) Average daily power consumption on 00
wastewater treatment facilities(i.e. no. of
units consumed/day)

11




Date: 19/03/2024

361

Signature of Applicant:

Name: MUKESH BHATI
Designation: VICE PRESIDENT
Address: CHANDIGARH

** Thisis Computer Generated filled Application Form **

** Thisis Computer Generated filled Application Form **

216

12
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I\ ; XXX XXX XX - XX

Ref No: OL/OG/2024-5 11% April, 2024

The Environmental Engineer
Punjab Pollution Control Board
Head Office, Vatavaran Bhawan,
Nabha Road, Patiala

Subject_: Reply in pursuan; to proceedings before PPCB vide notice bearing No. 13046
dated 28.03.2024 received on 04.04.2024 via WhatsApp

Ref: 1.  Proceedings before PPCB vide notice bearing No. 13046 dated 28.03.2024
2 Proceedings before the Ld. Chairman of PPCB on 13.03.2024

3.  Reply of the Project proponent to Notice dated 01.03.2024.
4

Notice to issue directions u/s 33-A of Water (prevention and Control of
Pollution) Act, 1974 dated 01.03.2024.

S

Proceedings before The Ld. Chairman PPCB Dated 02.02.2021

6. Consent to operate renewed vide CTOW/Renewal/SAS/2021/16073045 dated
14.10.2021(Air)

7.  Consent to operate renewed vide CTOW/Renewal/SAS/2021/16071428 dated
12.08.2021 (Water)

8.  Show Cause Notice vide letter No. 3603-04 dated 23.06.2022
9.  Proceedings Before the Ld. Chairman PPCB Dated 08.08.2022
10. Letter dated 09.09.2022 issued by the NHAI

11. Notice of Non-Compliance of hearing dated 20.05.2022 issued vide letter No.
6450 dated 20.10.2022

12. Proceedings Before the Ld. Chairman PPCB Dated 25.11.2022
13. Proceedings before the Ld. Chairman PPCB Dated 28.04.2023

14. Visit of the Committee to the Project Site on 20.07.2022, 06.07.2023 &
04.10.2023

15. OA No. 803 of 2022 bearing title “Ajit Singh V. State of Punjab” pending before
the Hon’ble NGT

“This is inform that please make all correspondence with us on our Zonal / Corporate Office Address only”
OMAXE LIMITED
Zonal Office: India Trade Tower, 1% Floor, Baddi Kurali Road, New Chandigarh, Mullanpur, Distt. SAS Nagar, Punjab — 140901
Corporate Office: 7, Local Shopping Complex, Kalkaji, New Delhi — 110 019
Regd. Office: Shop No.19-B, First Floor, Omaxe Celebration Mall, Sohna Road, Gurgaon — 122 001, (HARYANA)
Customer Care No.: 1800 102 0064, Website : www.omaxe.com, CIN: L74899HR 1989PLC051918
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oELIVERED
-

Respected Sir,

We are in receipt of the registered proceedings before PPCB vide notice dated 28.03.2024 bearing No.
13046 in terms of the directions issued therein, the Project Proponent (“PP”) seeks to rebut the allegations
made in the Notice under reply and place on record the following submissions for your consideration. The
PP hereunder urges the Ld. PPCB to withdraw the proposed directions outlined therein. Before adverting
to the contents of the proceedings before PPCB under reply, the PP hereunder seeks to make the following

preliminary submissions, which are in addition and not in derogation of the previous submissions made
by the PP hereunder;

- For context, the Project Proponent herein is a publicly listed company registered under the
Companies Act, 1956 and deals in development of real estate in the form of integrated township,

comprising of residential and commercial plots of various dimensions, residential apartments,
villas, multiplexes and malls etc.

- Omaxe Greens (“Project”) is a project by the Project Proponent in Jharmari, Dist. SAS Nagar,
Punjab - 140501. The Project is group housing project and has been built in terms of the extant
building plans and sanctions. Omaxe Greens offers some of the most conveniently designed
apartments. The project is spread over 15.35 Acres and has 584 units. There are 9 Towers of Group
Housing in this project. While the project was launched in December 2008, the constructions of
the project was completed in phases, the first phase was completed in 2011, then in 2013 and and
the final phase was completed in 2019. Pursuant to the above, the possession of individual units
was offered to the allottees and the Project stands duly occupied.

- Thelicense for the Project under Punjab Apartment and Property Regulation Act, 1995 (‘PAPRA®)
vide Letter no LDC 2006/175 dated 14.03.2006 and the same was valid till 31.12.2019. In terms
of the extant environmental guidelines, applied for environmental clearance from the Ministry of

Environment & Forests vide its application and subsequent letters dated 20.12.2007, 08.02.2008,
17.03.2008 & 31.03.2008.

- In pursuance to the aforementioned application of the Project Proponent, the Director of Ministry
of Environment & Forest vide Letter No. 21-408/2007-IA.III dated May 08, 2008 accorded
environmental clearance to the Project as per the provisions of the EIA Notification 2006.

- Pursuant to the above, the PP also applied for NOC for ground water withdrawal in respect
of the Project and the same was issued to the PP vide Letter dated 21.10.2008 bearing No.
21-4/(143)/NWRC/COWA/2008-1217 (“Water NOC”). In terms of the Water NOC, the PP
was inter alia permitted to abstract 550 m3/ day of ground water through one proposed tube-
well and the ground water was not to be used for the purpose of construction. It was also
stipulated that the PP shall ensure proper recycling and reuse of wastewater after adequate
treatment. It is submitted for your kind consideration that the PP hereunder has made all

“This is inform that please make all correspondence with us on our Zonal / Corporate Office Address only”
OMAXE LIMITED
Zonal Office: India Trade Tower, 1* Floor, Baddi Kurali Road, New Chandigarh, Mullanpur, Distt. SAS Nagar, Punjab — 140901
Corporate Office: 7, Local Shopping Complex, Kalkaji, New Delhi — 110 019
Regd. Office: Shop No.19-B, First Floor, Omaxe Celebration Mall, Sohna Road, Gurgaon — 122 001, (HARYANA)
Customer Care No.: 1800 102 0064, Website : www.omaxe.com, CIN: L74899HR 1989PLC051918 f}wﬁ
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DELIVERED

!‘ { u

efforts to abide by the terms and conditions stipulated in the NOC. it is submitted that qua
the issue of extraction of ground water, the Punjab Water Regulation and Development
Authority Act, 2023, for Group Housing, does not contemplate any requirement for
obtaining permission to extract groundwater. The relevant portion of the guidelines are
extracted hereunder for ease of reference;

« PERMISSION FOR GROUNDWATER EXTRACTION

CHAPTER 3

3.1 PERMISSION AND EXEMPTIONS

No User shall extract groundwater or conduct any activity connected
therewith without obtaining Permission of the Authority except for the
following cases:

i for Drinking and Domestic usage;

Explanation: A Unit shall be exempted under this clause only if the
groundwater is utilized exclusively for Drinking and Domestic use.

ii. for exclusive usage in Agriculture;
iii.  foruse in a place of worship:
iv. for a drinking and domestic Water Supply Scheme of Government:

V. for use by an Establishment of the Military or of the Central
Paramilitary Forces.

Vi. an Urban Local Body, Panchayati Raj Institution, Cantonment Board,
Improvement Trust or Area Development Authority; and

Vii. a Unit extracting not more than 300 cubic metres of groundwater per

%L\QGQ}*M

month...”

“This is inform that please make all correspondence with us on our Zonal / Corporate Office Address only”
OMAXE LIMITED
7onal Office: India Trade Tower, 1* Floor, Baddi Kurali Road, New Chandigarh, Mullanpur, Distt. SAS Nagar, Punjab — 140901
Corporate Office: 7, Local Shopping Complex, Kalkaji, New Delhi — 110 019
Regd. Office: Shop No.19-B, First Floor, Omaxe Celebration Mall, Sohna Road, Gurgaon — 122 001, (HARYANA)
Customer Care No.: 1800 102 0064, Website : www.omaxe.com, CIN: L74899HR 1989PLC051918
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DELIVERED
-

- M/sOmaxe Ltd., has been granted “Consent to Operate’ U/s 25/26 of Water (prevention & Control
of Pollution) Act, 1974 for discharge of effluent by Punjab Pollution Control Board, Patiala
(PPCB) on 02.08.2019 and deposited fee Rs. 14,40,500/- (7,20,000/- each under Water (Prevention
& Control of Pollution) Act, 1973 and Air (Prevention & Control of Pollution), Act 1981 dated
31.03.2019 for Five Years which was adequate upto 31.03.2024 under both acts as per revised fees
structure dated 29.10.2018. The Renewal of Consent to Operate U/s 25 of the Water (Prevention
& Control of Pollution) Act, 1974 and U/s 21 of Air (Prevention & Control of Pollution), Act 1981
was granted upto 31.03.2021 vide dated 20.10.2020 by the PPCB. The Renewal of Consent to
Operate U/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and U/s 21 of Air
(Prevention & Control of Pollution), Act 1981 was further granted upto 31.03.2022 vide dated
14.10.2021 by the PPCB. The PP hereunder also applied for renewal of the aforementioned CTOs

multiple times vide its, first being application dated 29.03.2022 and the same is still pending before
the Ld. Punjab Pollution Control Board (‘PPCB”).

- During the currency of the construction of the Project, the consent to operate from the PPCB was
duly obtained on each requisite interval and the last such consent was valid till 31.03.2022,
thereafter the Project Proponent applied for renewal of the consent to operate on 29.03.2022 and
whereas the requisite fee for renewal was paid up to March 2024 in the year 2019, however the
application for renewal is still pending with the PPCB. For reference, the waste water management
of the Project as it stood then is encapsulated hereunder;

i.  Completion and occupancy certificate for 9 towers consisting of 584 flats had already been
obtained from GMADA
ii.  Outofthe 9 towers, 4 towers (GT 4, 6, 8 & 9) have been provided with dual plumbing system
and over 236 flats in the Project were using treated water for flushing.

iii.  Out of the 584 flats, the Project Proponent had taken appropriate measures for water and
waste water generation for 450 families, i.e., 50 more than the actual families occupying 400
flats in the Project.

iv.  STP with a capacity of 250 KLD, expandable upto 500 KLD was installed and fully
operational in the Project to cater to the aforementioned 450 families.

v.  As mentioned hereinabove, the requisite renewal fee for consent to operate under the Water
& Air Act had been paid for 5 years in 2019, however consent was granted only up to
31.03.2022, thus it was requested that the consent to operate be extended up till 31.03.2024.

- Pursuant to a public complaint, the PPCB issued a Show Cause Notice to the Project Proponent
and in accordance to the personal hearing on 01.08.2022, the PPCB issued a letter dated 08.08.2022
which was received by the Project Proponent on 11.08.2022. in terms of the order dated
08.08.2022, the Consent to operate for the Project was refused by the PPCB and fresh
recommendations were sought for by the Environmental Engineer, RO, SAS Nagar.

“This is inform that please make all correspondence with us on our Zonal / Corporate Office Address only”
OMAXE LIMITED
Zonal Office: India Trade Tower, 1* Floor, Baddi Kurali Road, New Chandigarh, Mullanpur, Distt. SAS Nagar, Punjab - 140901
Corporate Office: 7, Local Shopping Complex, Kalkaji, New Delhi ~ 110 019 A
Regd. Office: Shop No.19-B, First Floor, Omaxe Celebration Mall, Sohna Road, Gurgaon — 122 001, (HARYANA) _ ! (&_‘
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DELIVERED
-

- In accordance with the directions of the PPCB, the Project Proponent also got done testing of the
civil/engineering component of the Project tested from Chandigarh Pollution Testing Laboratory,
wherein vide report dated 25.10.2022 bearing number CPTL/EC/2022/10/33(W) for Water and
CPTL/EC/2022/10/33(A) for Air all the samples collected by the Lab were found to be within
permissible limits. These certificates meticulously present the quality standards and the current
status of solid and groundwater quality.

- Thereafter on the request of the Project Proponent, another oral hearing was held before the
Chairman PPCB on 25.11.2022, wherein after considering the response of the Project Proponent
it was decided as under;

i.  The project proponent shall operate its STP regularly and efficiently so as to achieve the
effluent standards prescribed by the Board. If the STP installed by the project proponent fails

to achieve the prescribed effluent standards, environmental compensation shall be imposed
on the project.

ii.  The promoter company shall immediately install additional module of STP so as to have
total capacity of STP as 400 KLD within 03 months and also submit the proposal to the
Board 111 form of PERT chart for the same, within one month.

iii.  The promoter company shall not discharge its domestic effluent (treated or untreated) into
choe/drain/river Ghaggar or in inland surface water at any time or any other unauthorilcd
place by any unauthorized means.

iv.  The project proponent shall well maintain the plantation area (0.5 acre) as per karnal
technology so as to ensure that there is no wild vegetation in the plantation area, shall provide
permanent pipeline network for uniform distribution of wastewater in the entire plantation

area and shall ensure that there is no stagnation of wastewater in the plantation area at any
time.

v.  The PP shall submit a concrete scientific proposal for disposal within 15 days In the office
of Environmental Officer, RO, SAS Nagar to handle treated wastewater from the project at
completion stage.

vi. PP shall also develop the vermi composting to manage the biodegradable solid waste. PP

shall not throw, burn or bury any solid wastes in open outside premises or in drain/ water
bodies.

“This is inform that please make all correspondence with us on our Zonal / Corporate Office Address only”
OMAXE LIMITED
Zonal Office: India Trade Tower, 1* Floor, Baddi Kurali Road, New Chandigarh, Mullanpur, Distt. SAS Nagar, Punjab — 140901
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vii. PP shall promote use of alternatives of single use plastics (SUP) and awareness to discourage
use of plastic, through their Corporate Environment Responsibility (CER) activities.

viii. PP shall ensure that there are no usages of single use plastic- thermocol disposable items
such as water bottles/ water pouches/water cups, plates, forks, spoons, straw etc. and single

use decorative material made of plastic-thermocal or any other non-biodegradable material
in the premises.

ix.  The PP shall maintain the record of readings of water meters provided on the pipelines so as
to verify the water balance.

X.  The PP shall apply for CTO under the Water Act, 1974 and Air Act, 1981 within 7 days
alongwith requisite documents/fee.

xi.  The Environmental Engineer, Regional Office, Punjab Pollution Control Board, SAS Nagar
shall visit the project site to verify the statements of the project proponent, process the
consent to operate applications for the project proponent under the Water Act, 1974 and Air
Act, 1981 on merits and send his report/recommendations in the matter accordingly.

- In pursuance of the aforementioned directions, the SDM, Derabassi & AEE, PPCB, RO,
Mohali also visited the Project for an inspection on 02.03.2023 and found as under;

i.  There exists 1 STP with capacity of 250 KLD on the Project;

ii.  The construction of an additional STP is nearing completion and the finishing work on
the additional STP is underway;

iii.  As per the records of the outlet at the STP, around 164 KLD of treated waste water
was lifted in February 2023.

iv.  The Project Proponent has developed around 0.5 acres of the land area as per Karnal
technology, although the area is not adequate for disposal of 400 KLD of effluent, at
present only approx. 170 KLD, is being generated;

v.  The Project Proponent has provided 2 RWH pits for storage and carrying of water to
the nearby stormwater drain and when the water flow is high in the rainy season, the
rain water is lifted from these pits to the said drains by use of motors and pipelines. 4
additional pits were also to be commissioned by the Project proponent by April, 2023;

“This is inform that please make all correspondence with us on our Zonal / Corporate Office Address only”
OMAXE LIMITED
Zonal Office: India Trade Tower, 1* Floor, Baddi Kurali Road, New Chandigarh, Mullanpur, Distt. SAS Nagar, Punjab — 140901
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S JOMAXE

vi.  There is a stormwater drain passing through the project premises and while it is open

outside the premises of the Project, the same is covered throughout its course inside the
premises of the Project;

vii.  While there is some stagnant water found inside the drain, the effluent is likely from

Jharmani Village, which is adjacent to the Project as no outlet of the project is found
in the drain;

It is reiterated that dual plumbing system is being used for 4 towers i.e. 236 flats and Karnal
technology is being used for the remainder requirements of waste water treatment. It will
also be relavant to mention herein that since the visit of the SDM, Derabassi & AEE, PPCB,

RO, Mohali dated 02.03.2023, the 4 additional pits have been constructed and are now in
commission.

- An additional STP with capacity of 180 KLD was installed at the Project in May, 2023 and
the same has been operating since. Thus the project has 2 STPs based on Moving bed biofilm
reactor (“MBBR”) Technology to treat domestic effluent generated from the Project and
around 300 KLD of effluent is being treated by the 2 STPs.

- Recently, the Project Proponent again got water and soil samples tested from Dr. Ghuman & Gupta
Geotech Consultants and all parameters were found within the permissible limits. The findings of
the said reports are enumerated hereunder for ease of reference;

i.  Asper analysis results of treated waste water of both STPs, the conc. of BOD has been found
as 24 mg/l and 23 mg/1 at the outlet of STP of 250KLD and 180 KLD,respectively, against
the prescribed standards of 100 mg/l. Also, the values of all other parameters such as pH,
COD,TSS,TDS, chloride, sulphate and oil/grease in the treated wastewater samples collected
from outlet of STP of 250KLD and 180 KLD are found within the prescribed standards.

ii.  Two soil samples were collected, out of which one was collected from the plantation area
where treated wastewater is utilized for irrigation purposes and other from the location away
from the plantation i.e background sample. The analysis results of both these soil samples
show almost same values of all the parameters such as pH, chloride as Cl, Sulphates as SO3
in soil, , Sulphates as SO3 in 2:1 water:soil extract have been analyzed. This substantiates
that application of treated wastewater in the plantation area has not made any adverse effect

on the soil of the plantation area. M
1
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ii.  Two groundwater samples were collected, one of which was collected from the hand pump
existing outside the premises of the project site of Omaxe Greens and the other sample was
collected from the underground water tank from where the potable water is supplied to the
inhabitants of Omaxe Greens.

* The analysis results of the groundwater sample collected from the hand pump
existing outside the premises of the project site, indicate that the analyzed values of
the various parameters are conforming to the permissible limits in the absence of
alternative source prescribed in IS 10500-2012 as the limit for TDS is 2000 mg/1.

* The analysis results of the groundwater sample collected from the underground
water tank from where the potable water is supplied to the inhabitants of Omaxe
Greens, indicate that the analyzed values of the various parameters are conforming
to the acceptable limits prescribed in IS 10500-2012.

NOTABLE DETAILS

- As per para 9 of the EIA notification dated 14.09.2006, the validity period of the EC granted to
the project was for 5 years i.e. up to 07.05.2013 The construction of the project was started in the
year 2008 after obtaining Environment Clearance. However, the promoter company has
constructed only 584 no. of Flats in 9 Towers, which was verified by the Officials of the Punjab
Pollution Control Board. Out of these Flats, as of now, only 450 are occupied. The Project
Proponent obtained the permission for occupancy or use of Flats and laying down services from
GMADA from time to time, which also substantiate the construction of the project has been as per
EC norms and within its validity period. Detail in this regard is given as under;

i.  Estate Officer GMADA granted permission for occupation/ use of 71 Flats of Block-A-1, 71
Flats of Block-A-3 and 71 Flats of Block-AS i.e. total 213 flats, vide letter no. GMADA -
SDO(B)-10/44520 dated 03.12.2010

ii.  Thereafter, the Estate Officer GMADA granted permission for occupation/ use of 71 Flats

of Block-A-2, 64 Flats of Block-B-7 i.e. total 135 flats, vide letter no. GMADA - SDO(B)-
11/6954 dated 01.03.2011.

ii.  The District Town Planner, Department of Town and Country Planning has issued a
certificate for internal services dated 11.08.2010 mentioning that the Omaxe Greens has
completed development work within the residential colony. Q

i/
4
A
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iv.  The structure work of remaining 236 Flats in Tower No.A-4, A-6, C-8, D-9 was completed
prior to 07.05.2013. However, finishing work of these Flats was done as per occupancy taken
by the respective owner of the Flat. Accordingly, the final completion certificate was issued
by the GMADA vide letter no. vide letter no. GMADA/STP/2018/2103 dated 11.09.2018.

DELIVERED

- From the above, it is evident that the construction work of 348 no. of Flats including their finishing
work was completed prior to March, 2011 and major construction work pertaining to remaining
236 no. of Flats was also prior to 07.05.2013. Therefore, the promoter company has not violated
any of the conditions of the EC and the construction was completed till the subsistence of the EC

- Further in response to the findings of the Committee constituted in compliance of Order
dated 17.04.2023 of the Hon’ble NGT, the Project Proponent submits as under;

a. As of now, out of 584 Flats only 511 Flats have been occupied. Accordingly, the
maximum population of the Project could approximate at 2555 persons
considering that 5 people live in each Flat. However, in some of the flats about 2-3
persons or even one bachelor are residing, who are working in the nearby
industrial units. Therefore, as of now the maximum population of the project is
not more than 2555 persons, in any case. The Project Proponent has installed 2
modules of STP of capacity 250KLD and 180 KLD, which are being operated
properly and effectively at all the times to meet the prescribed standards.

b. The maximum generation of wastewater from the project as of now is not more
than 350 KLD and most of the times it remains below 350 KLD. Therefore, 2
modules of STP of capacity 250 KLD and 180 KLD, installed at present, are
sufficient to treat the present generation of wastewater in the Project.

¢. The maximum quantity of treated wastewater available at the outlet of the STP is
about 345 KLLD as some quantity of wastewater goes with sludge being wasted from
the STP. The utilization of which is as under:

* The Project is provided with dual plumbing in 4 no. towers having 236 Flats.
Proper arrangement has been made to utilize the treated wastewater for
flushing purpose in these towers and about 47 KLD of treated is used for
flushing purpose in these flats

* 0.5 acres of land area as per Karnal Technology within the project site and 2.5
acres of land area has been developed as per Karnal Technology outside the
project site. This land has been taken on lease and the said lease is still subsisting. \&5

Ty
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¢ The texture of soil in Lalru area is sandy loam. In the text Book titled “Soil Salinity

And Water Quality” published by Dr. Ranbir Chhabra, at page n0.195-197 of this
book, it has been mentioned as under:
“The method consists of growing trees on ridges 1 m wide and 50 cm high
and disposing of untreated sewage in furrows or shallow trenches (2 m
wide). The amount of sewage or effluent to be disposed of in the system
depends upon the type and age of the plant (canopy development), climatic
conditions, soil texture, and quality of the untreated effluent. The total
discharge of the effluent is so regulated that effluent disposed of is consumed
within 12 to 18 hrs and there is no standing water left the trenches. Through
this technique, it is possible to dispose of 5 to 15 cm (0.3 to 1 million 1) of

the effluent per day per hectare and grow lush green trees. The disposed
water is consumed through the following processes:

a) Evaporation:

Depending upon the climatic conditions, the potential
evaporation of most places varies from 0.1 to 1.0 cm/day.

b) Deep percolation losses:

The amount of water that can be lost to the groundwater
through deep percolation will depend upon the permeability of
the soil, which in turn depends upon the soil texture, structure,
presence of impermeable layers (hard pan or CaCO3 layer) in
the soil profile, and the ESP of the soil.

¢) Transpiration:

In this technology, trees are used as biopumps, absorbing
water from the soil, using a part of it for their biomass
production, and releasing the rest in the environment
through transpiration. The amount of water lost through
this process depends upon the amount of canopy
developed (total transpiration area), the leaf physiology

(the number of stomata per unit area), and the climatic "\J&SL
factors.  For  normal  cropped  area, the U}
evapotranspiration rates are equal to or less than the r#\l\gg
potential evaporation. However, transpiration in trees,

because of their large canopy and the high transpiring
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area, can be many times greater than the potential
evaporation. Chhabra (1988, unpublished data) from
lysimeter studies observed that under situations where
availability of water in the rootzone is not a limiting
factor, 6- to 12-month-old eucalyptus plants can
transpire 6 to 10 times more water than the potential
evaporation of the area. It is generally observed that
after rainfall, soils under eucalyptus plantation dry more
quickly than under other vegetation.

It is estimated that about 60 to 90 per cent of the
discharged effluent can be bio-drained through
transpiration. As a consequence, the applied effluent
normally disappears within 12 to 18 hrs resulting in no
water stagnation, which in turn lowers the production of
Sfoul smell and eliminates breeding places for mosquitoes
and other pathogens.”

The aforementioned observations have also been adopted by the have been mentioned
by the Ministry of Urban Development, Govt. of India in the Manual For Construction,
Operation and Maintenance of STPs for utilization of treated wastewater. From the
above, it is evinced that 300 KLD to 1000 KLD of treated sewage can be utilized in
one Hectare in a day (120-404 Kl per acre per day)

d. Besides, 14660 sqm of land area has been developed as lawns/land scapping.
Therefore, by considering the suggested hydraulic loading treated wastewater as
5.5 It/m2/day ,1.8 1t/m2/day and 0.5 1t/m2/day during summer, winter and rainy
seasons, respectively. Thus, the utilization of treated wastewater in this land area
during summer, winter and rainy seasons is about 80KLD, 26KLD and 7 KLD,
respectively.

€. About 20-25 KLD of treated waste water is utilized in the construction activities
being carried out of another project to our company in about 10 acres, nearby this
project and treated wastewater is taken by other projects under construction
nearby our project.
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f. The summary of the utilization of treated wastewater is tabulated hereunder for
ease of reference;

Sr. No. | Source of Utilization of treated Wastewater Quantity of treated
Wastewater
(KLD)
1. Flushing Purpose 47
3.0 acres of land area developed as per Karnal 360
Technology during rainy season
3. Minimum quantity of treated wastewater 07
being utilized in the land area developed as
Park/Land scaping
4, For construction activities being carried out 20-25
of another project to our company in about 10
acres and other nearby projects under
construction nearby the Project
Total 439KLD

From the above, it is evident that the entire quantity of treated wastewater is utilized in a
scientific and appropriate manner.

- The promoter company has provided water meters on the pipelines through which the
treated wastewater is utilized for flushing purpose, irrigation of land area developed as per
Karnal Technology, lawns/land scaping and construction activities etc. The promoter
company is properly maintaining record of readings of all these meters and the Project
Proponent has already taken up the matter with Thapar University, Patiala to get their
services for obtaining Adequacy Assessment Certificate for both these STPs.

- Additionally, it is reiterated that qua the issue of extraction of ground water, the Punjab
Water Regulation and Development Authority Act, 2023, for Group Housing, does not
contemplate any requirement for obtaining permission to extract groundwater. The relevant

portion of the guidelines are extracted hereunder for ease of reference;
W g
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CHAPTER 3

3.1 PERMISSION AND EXEMPTIONS

No User shall extract groundwater or conduct any activity connected
therewith without obtaining Permission of the Authority except for the
Jfollowing cases:

i. Jor Drinking and Domestic usage;

Explanation: A Unit shall be exempted under this clause only if the
groundwater is utilized exclusively for Drinking and Domestic use.

ii. Jor exclusive usage in Agriculture;
iii.  forusein a place of worship:
iv. for a drinking and domestic Water Supply Scheme of Government:

V. for use by an Establishment of the Military or of the Central
Paramilitary Forces.

Vi. an Urban Local Body, Panchayati Raj Institution, Cantonment Board,
Improvement Trust or Area Development Authority; and

Vi a Unit extracting not more than 300 cubic metres of groundwater per
month...”

- Thereafter, in pursuance of the Orders of the Hon’ble National Green Tribunal, the joint
committee of the Ld. Board visited the Project Site on 04.10.2023 and during the visit it was
observed as under;

4
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* As on date, the Project is equipeed with 2 STPs based on MBBR technology of
250 KLD & 180 KLD capacity respectively. Both the STPs were found
operational and both were provided with UV followed by UV membrane for
use of treated effluent for Karnal Technology and dual plumbing purpose. The
STPs are provided with 1 plate and frame filter press and 2 sludge drying
beds for dewatering of STP sludge;

= The PP is extracting 525 KLD of freshwater per day and the PP has provided
electromagnetic type flow meters as per the advisory issued by the board.
Pertinently, the PP is permitted to extract 550m? or 550 KLD water on a daily
purpose;

* A total of 345 KLD of domestic effluent is being treated by the 2 STPs on a
daily basis;

= 4 out of the 9 towers are equipped with dual plumbing arrangements and this
was verified again by the committee;

= As per the advisory of the Board, the PP has installed fixed pipeline in place
of flexible pipes for reuse of treated water in green areas;

= PP has developed plantation area of 0.5 acre as per Karnal Technology and is
maintaining the area appropriately. Agreement to expand this further to an
additional area of 2.0 acres has also been entered into by the PP;

= As per the advisory of the Committee, the 2 RWH pits provided at the project
have been upgraded to 5 RWH pits. The said 5 RWH pits are functioning as
per norms;

* In addition to the composter with capacity of 100 kg/day for composting bio-
degradable waste, the PP has installed another mechanical composter with
capacity of 700 kg/day. Further 4 honeycomb compost pits are also provided
for composting wet waste;

* The issue with regards to the stagnant water ponding and the growth of
aquatic plants adjacent to the backside boundary of the Project Site was also
addressed by the PP, however stagnation was still observed in the said area
and it was observed that the said stagnation was due to the flow of sullage
water from the upstream of Village Jhalmari and upon visit to the village it
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was observed that the drain therein is continuously carrying untreated water
from the nearby areas and the said water is being accumulated in the backside
area of the Project Site.

=  Water samples were taken from the drain carrying untreated water waste from
Village Jhalmari, the stagnated water and the samples are duty tested. Water
samples of the inlet and outlet water to the 2 STPs was also taken and the samples
were found to be within the prescribed norms of the PPCB.

= Adequacy certificates for the 2 STPs was not submitted, Thapar University has
already been approached by the PP for assessment and issuance of adequacy
certificates from Thapar University for which the charges have already been paid
and the report is awaited. Pertinently, this is in addition to the certificate for internal
services dated 11.08.2010 issued by the DTCP

- Thereafter, another personal hearing was constituted before the Ld Chairman of the PPCB on
13.03.2024. Vide the decision of the Ld. Chairman of the PPCB, the following directions have
been issued;

i.  The project proponent shall apply for consent to operate of the Board as required
under Water (Prevention & Control of Pollution) Act, 1974 alongwith requisite
documents & consent fee to the Board within 7 days.

ii.  Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS
Nagar shall calculate EC which is to be imposed upon the project proponent w.r.t.
violations made by the project proponent as well as w.r.t. operating outlet without
valid consent to operate of the Board as required under Water (Prevention &
Control of Pollution) Act, 1974.

iii.  Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS
Nagar shall initiate he process to launch prosecution against the project proponent,

as development of project continued even the expiry of Environment Clearance in
year 2013.

iv.  Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS
Nagar shall contact Amicus Curiae in the matter of OA no. 803/2022 to enquire
about his presence during date of hearing in the Hon'ble National Green Tribunal
dated 04/03/2024 and accordingly do the needful to pay remuneration amounting

to Rs. 25.000/- from the funds of Environment Compensation." S
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- RESPONSE TO DIRECTIONS ISSUED IN THE SHOW CAUSE NOTICE:

i.  As per the directions issued in direction (1), the PP hereunder, without prejudice to its
rights and remedies, the PP has re-applied for renewal of CTO for further two years utpo
31.03.2026 and deposited the requisite fee for two years as required under the Water Act
along with the requisite documents. The PP herein re-applied for issuance of the CTO on
19.03.2024, which was in addition to the application made on 29.03.2022. All the
relevant documents and the requisite fee was also paid.

ii. As per the directions issued in direction (2), it is most humbly submitted that a bare
perusal of the abovementioned submissions makes it evident that the PP has not
been violating any of the environmental norms and has been updating and
upgrading the infrastructure at the Project Site as per the advisories issued by the
PPCB and new scientific technologies. The PP has been renewing its CTOs from the
PPCB on a regular basis, as per the occupancy and requirements of the Project.
Pertinently, the PP applied for renewal of the CTO vide its application on
29.03.2022, admittedly prior to the expiry of the previous CTO and even made
payments qua the CTO for the 5 years in 2019 i.e. up to 2024 and have further
applied two years utpo 31.03.2026 and deposited the requisite fee for two years.

jiii. No prosecution against the PP is necessary in as much as the most recent report of
this Ld. Board in pursuance of the visit dated 04.10.2023, all environmental norms
are being complied with and as per the reports of the independent assessors, the
infrastructure at the Project Site are working as per the norms and there is no
danger and/or harm to the environment. The issue qua the stagnation of water has
also been reviewed and it has been found that due to the land of the Project being
lower than the village land and road area and due to the flow of water being
downwards during the rainy season towards the project, the land adjacent to the
backside of the Project gets stagnated water from the sullage waste from the nearby
Village, in fact the Board has not found any outlets from the Project that could
justify the finding that the water is being discharged from the Project. In addition
to the above, itis reiterated that the PP has not continued construction at the Project
after the expiry of the EC in 2013. The Project Proponent obtained the permission
for occupancy or use of Flats and laying down services from GMADA from time to
time, which also substantiate the construction of the project has been as per EC
norms and within its validity period. Detail in this regard is given as under;
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Ref No: OL/OG/2024-8 2\ Dated 21" June, 2024

L Q @
\/k/Environmental Engineer - 24 é/% =
Punjab Pollution Control Board ‘
Head Office, Vatavaran Bhawan, ; '
Nabha Road, Patiala

Sub.:  Show cause notice for refusal of varied consent to operate under the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 for

our Residential Group Housing project named Omaxe Green-ll at Village-Jharmari
District-SAS Nagar

Ref. Your Letter No. 1186 dtd. 30.05.2024

Dear Sir,

This has reference to your above referred letter vide which show cause notice for refusal of varied Consent
to Operate under Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control
of Pollution) Act, 1981 has been issued, which has been received via WhatsApp on 06.06.2024. At this
very juncture we would like to state that this present reply is in addition to and not in abrogation of the

previous relies dated 15.03.2024 and 06.04.2024 issued by the us to erstwhile Show Cause Notices issued
by the Ld. Authority.

Further to this we would like to put to your kind attention the following:

1. For context, the Project Proponent herein is a publicly listed company registered under the Companies Act,
1956 and deals in development of real estate in the form of integrated township, comprising of residential
and commercial plots of various dimensions, residential apartments, villas, multiplexes and malls etc.

2. In pursuance to the aforementioned application of the Project Proponent, the Director of Ministry of
Environment & Forest vide Letter No. 21-408/2007-1A.111 dated May 08, 2008 accorded environmental
clearance to the Project as per the provisions of the EIA Notification 2006.

3. Pursuant to the above, the PP also applied for NOC for ground water withdrawal in respect of the Project and
the same was issued to the PP vide Letter dated 21.10.2008 bearing No. 21-4/(143)/NWRC/COWA/2008-
1217 (“Water NOC”). In terms of the Water NOC, the PP was inter alia permitted to abstract 550 m’/ day of
ground water through one proposed tube-well and the ground water was not to be used for the purpose of
construction. It was also stipulated that the PP shall ensure proper recycling and reuse of wastewater after
adequate treatment. It is submitted for your kind consideration that the PP hereunder has made all efforts to
abide by the terms and conditions stipulated in the NOC. it is submitted that qua the issue of extraction of
ground water, the Punjab Water Regulation and Development
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Authority Act, 2023, for Group Housing, does not contemplate any requirement for obtaining permission to
extract groundwater. The relevant portion of the guidelines are extracted hereunder for ease of reference;

“...PERMISSION FOR GROUNDWATER EXTRACTION
CHAPTER 3
3.1 PERMISSION AND EXEMPTIONS

No User shall extract groundwater or conduct any activity connected therewith
without obtaining Permission of the Authority except for the following cases:

L for Drinking and Domestic usage;

Explanation: A Unit shall be exempted under this clause only if the groundwater is
utilized exclusively for Drinking and Domestic use.

1L for exclusive usage in Agriculture;
11, for use in a place of worship:
1v. for a drinking and domestic Water Supply Scheme of Government:

V. for use by an Establishment of the Military or of the Central Paramilitary
Forces.

VI an Urban Local Body, Panchayati Raj Institution, Cantonment Board,
Improvement Trust or Area Development Authority; and

VIL a Unit extracting not more than 300 cubic metres of groundwater per
month...”

4. M/s Omaxe Ltd., has been granted “Consent to Operate’ U/s 25/26 of Water (prevention & Control of
Pollution) Act, 1974 for discharge of effluent by Punjab Pollution Control Board, Patiala (PPCB) on
02.08.2019 and deposited fee Rs. 14,40,500/- (7,20,000/- each under Water (Prevention & Control of
Pollution) Act, 1973 and Air (Prevention & Control of Pollution), Act 1981 dated 31.03.2019 for Five Years
which was adequate upto 31.03.2024 under both acts as per revised fees structure dated 29.10.2018. The
Renewal of Consent to Operate U/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and U/s
21 of Air (Prevention & Control of Pollution), Act 1981 was granted upto 31.03.2021 vide dated 20.10.2020
by the PPCB. The Renewal of Consent to Operate U/s 25 of the Water (Prevention & Control of Pollution)
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Act, 1974 and U/s 21 of Air (Prevention & Control of Pollution), Act 1981 was further granted upto
31.03.2022 vide dated 14.10.2021 by the PPCB. The PP hereunder also applied for renewal of the
aforementioned CTOs multiple times vide its, first being application dated 29.03.2022 and the same is still
pending before the Ld. Punjab Pollution Control Board (‘PPCB”).

5. During the currency of the construction of the Project, the consent to operate from the PPCB was duly
obtained on each requisite interval and the last such consent was valid till 31.03.2022, thereafter the Project
Proponent applied for renewal of the consent to operate on 29.03.2022 and whereas the requisite fee for
renewal was paid up to March 2024 in the year 2019, however the application for renewal is still pending

with the PPCB. For reference, the waste water management of the Project as it stood then is encapsulated
hereunder;

i.  Completion and occupancy certificate for 9 towers consisting of 584 flats had already been obtained
from GMADA
ii.  Out of the 9 towers, 4 towers (GT 4, 6, 8 & 9) have been provided with dual plumbing system and
over 236 flats in the Project were using treated water for flushing.
iii.  Out of the 584 flats, the Project Proponent had taken appropriate measures for water and waste water
generation for 450 families, i.e., 50 more than the actual families occupying 400 flats in the Project.
iv.  STP with a capacity of 250 KLD, expandable upto 500 KLD was installed and fully operational in
the Project to cater to the aforementioned 450 families.
v.  As mentioned hereinabove, the requisite renewal fee for consent to operate under the Water & Air
Act had been paid for 5 years in 2019, however consent was granted only up to 31.03.2022, thus it
was requested that the consent to operate be extended up till 31.03.2024.

6. Pursuant to a public complaint, the PPCB issued a Show Cause Notice to the Project Proponent and in
accordance to the personal hearing on 01.08.2022, the PPCB issued a letter dated 08.08.2022 which was
received by the Project Proponent on 11.08.2022. in terms of the order dated 08.08.2022, the Consent to
operate for the Project was refused by the PPCB and fresh recommendations were sought for by the
Environmental Engineer, RO, SAS Nagar.

7. In accordance with the directions of the PPCB, the Project Proponent also got done testing of the
civil/engineering component of the Project tested from Chandigarh Pollution Testing Laboratory, wherein
vide report dated 25.10.2022 bearing number CPTL/EC/2022/10/33(W) for Water and
CPTL/EC/2022/10/33(A) for Air all the samples collected by the Lab were found to be within permissible

limits. These certificates meticulously present the quality standards and the current status of solid and
groundwater quality.

8. Thereafter on the request of the Project Proponent, another oral hearing was held before the Chairman

PPCB on 25.11.2022, wherein after considering the response of the Project Proponent it was decided as
under;

a. The project proponent shall operate its STP regularly and efficiently so as to achieve the effluent
standards prescribed by the Board. If the STP installed by the project proponent fails to achieve the
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prescribed effluent standards, environmental compensation shall be imposed on the project.

b. The promoter company shall immediately install additional module of STP so as to have total
capacity of STP as 400 KLD within 03 months and also submit the proposal to the Board 111 form
of PERT chart for the same, within one month.

c. The promoter company shall not discharge its domestic effluent (treated or untreated) into
choe/drain/river Ghaggar or in inland surface water at any time or any other unauthorilcd place by
any unauthorized means.

d. The project proponent shall well maintain the plantation area (0.5 acre) as per karnal technology so
as to ensure that there is no wild vegetation in the plantation area, shall provide permanent pipeline
network for uniform distribution of wastewater in the entire plantation area and shall ensure that there
is no stagnation of wastewater in the plantation area at any time.

e. The PP shall submit a concrete scientific proposal for disposal within 15 days In the office of

Environmental Officer, RO, SAS Nagar to handle treated wastewater from the project at completion
stage.

f. PP shall also develop the vermi composting to manage the biodegradable solid waste. PP shall not
throw, burn or bury any solid wastes in open outside premises or in drain/ water bodies.

g. PP shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of
plastic, through their Corporate Environment Responsibility (CER) activities.

h. PP shall ensure that there are no usages of single use plastic- thermocol disposable items such as
water bottles/ water pouches/water cups, plates, forks, spoons, straw etc. and single use decorative
material made of plastic-thermocal or any other non-biodegradable material in the premises.

i.  The PP shall maintain the record of readings of water meters provided on the pipelines so as to verify
the water balance.

J- The PP shall apply for CTO under the Water Act, 1974 and Air Act, 1981 within 7 days alongwith
requisite documents/fee.

k. The Environmental Engineer, Regional Office, Punjab Pollution Control Board, SAS Nagar shall
visit the project site to verify the statements of the project proponent, process the consent to operate
applications for the project proponent under the Water Act, 1974 and Air Act, 1981 on merits and
send his report/recommendations in the matter accordingly.
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9. In pursuance of the aforementioned directions, the SDM, Derabassi & AEE, PPCB, RO, Mohali also visited
the Project for an inspection on 02.03.2023 and found as under;

a. There exists 1 STP with capacity of 250 KLD on the Project;

b. The construction of an additional STP is nearing completion and the finishing work on the additional
STP is underway;

c. As per the records of the outlet at the STP, around 164 KLD of treated waste water was lifted in
February 2023.

d. The Project Proponent has developed around 0.5 acres of the land area as per Kamal technology,
although the area is not adequate for disposal of 400 KLD of effluent, at present only approx. 170 KLD,
is being generated;

e. The Project Proponent has provided 2 RWH pits for storage and carrying of water to the nearby
stormwater drain and when the water flow is high in the rainy season, the rain water is lifted from these
pits to the said drains by use of motors and pipelines. 4 additional pits were also to be commissioned
by the Project proponent by April, 2023;

f. There is a stormwater drain passing through the project premises and while it is open outside the
premises of the Project, the same is covered throughout its course inside the premises of the Project;

g While there is some stagnant water found inside the drain, the effluent is likely from Jharmani Village,
which is adjacent to the Project as no outlet of the project is found in the drain;

It is reiterated that dual plumbing system is being used for 4 towers i.e. 236 flats and Karnal technology is
being used for the remainder requirements of waste water treatment, It will also be relevant to mention herein
that since the visit of the SDM, Derabassi & AEE, PPCB, RO, Mohali dated 02.03.2023, the 4 additional pits
have been constructed and are now in commission.

10. An additional STP with capacity of 200 KLD (actual) was installed at the Project in May, 2023 and the
same has been operating since. Thus the project has 2 STPs based on Moving bed biofilm reactor (“MBBR”)
Technology to treat domestic effluent generated from the Project and around 300 KLD of effluent is being
treated by the 2 STPs.

11. Recently, the Project Proponent again got water and soil samples tested from Dr. Ghuman & Gupta Geotech
Consultants and all parameters were found within the permissible limits. The findings of the said reports

are enumerated hereunder for ease of reference; U,S‘W
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a. As per analysis results of treated waste water of both STPs, the conc. of BOD has been found as 24
mg/l and 23 mg/1 at the outlet of STP of 250KLD and 180 KLD, respectively, against the prescribed
standards of 100 mg/l. Also, the values of all other parameters such as pH, COD,TSS,TDS, chloride,
sulphate and oil/grease in the treated wastewater samples collected from outlet of STP of 250KLD
and 180 KLD are found within the prescribed standards.

b. Two soil samples were collected, out of which one was collected from the plantation area where
treated wastewater is utilized for irrigation purposes and other from the location away from the
plantation i.e background sample. The analysis results of both these soil samples show almost same
values of all the parameters such as pH, chloride as Cl, Sulphates as SO3 in soil,, Sulphates as SO3
in 2:1 water:soil extract have been analyzed. This substantiates that application of treated wastewater
in the plantation area has not made any adverse effect on the soil of the plantation area.

c. Two groundwater samples were collected, one of which was collected from the hand pump existing
outside the premises of the project site of Omaxe Greens and the other sample was collected from

the underground water tank from where the potable water is supplied to the inhabitants of Omaxe
Greens.

i. The analysis results of the groundwater sample collected from the hand pump existing
outside the premises of the project site, indicate that the analyzed values of the various
parameters are conforming to the permissible limits in the absence of alternative source
prescribed in IS 10500-2012 as the limit for TDS is 2000 mg/1.

ii. The analysis results of the groundwater sample collected from the underground water tank
from where the potable water is supplied to the inhabitants of Omaxe Greens, indicate that

the analyzed values of the various parameters are conforming to the acceptable limits
prescribed in IS 10500-2012.

NOTABLE DETAILS

12. As per para 9 of the EIA notification dated 14.09.2006, the validity period of the EC granted to the project
was for 5 years i.e. up to 07.05.2013 The construction of the project was started in the year 2008 after
obtaining Environment Clearance. However, the promoter company has constructed only 584 no. of Flats
in 9 Towers, which was verified by the Officials of the Punjab Pollution Control Board. Out of these Flats,
as of now, only 450 are occupied. The Project Proponent obtained the permission for occupancy or use of
Flats and laying down services from GMADA from time to time, which also substantiate the construction
of the project has been as per EC norms and within its validity period. Detail in this regard is given as under;

a. Estate Officer GMADA granted permission for occupation/ use of 71 Flats of Block-A-1, 71 Flats of

Block-A-3 and 71 Flats of Block-A5 i.e. total 213 flats, vide letter no. GMADA - SDO(B)-10/44520
dated 03.12.2010
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b. Thereafter, the Estate Officer GMADA granted permission for occupation/ use of 71 Flats of Block-

A-2, 64 Flats of Block-B-7 i.e. total 135 flats, vide letter no. GMADA - SDO(B)-11/6954 dated
01.03.2011.

c. The District Town Planner, Department of Town and Country Planning has issued a certificate for

internal services dated 11.08.2010 mentioning that the Omaxe Greens has completed development
work within the residential colony.

d. The structure work of remaining 236 Flats in Tower No.A-4, A-6, C-8, D-9 was completed prior to
07.05.2013. However, finishing work of these Flats was done as per occupancy taken by the
respective owner of the Flat. Accordingly, the final completion certificate was issued by the GMADA
vide letter no. vide letter no. GMADA/STP/2018/2103 dated 11.09.2018.

From the above, it is evident that the construction work of 348 no. of Flats including their finishing work
was completed prior to March, 2011 and major construction work pertaining to remaining 236 no. of Flats
was also prior to 07.05.2013. Therefore, the promoter company has not violated any of the conditions of
the EC and the construction was completed till the subsistence of the EC.

13. Further in response to the findings of the Committee constituted in compliance of Order dated 17.04.2023 of
the Hon’ble NGT, the Project Proponent submits as under;

a. As of now, out of 584 Flats only 511 Flats have been occupied. Accordingly, the maximum
population of the Project could approximate at 2555 persons considering that 5 people live in
each Flat. However, in some of the flats about 2-3 persons or even one bachelor are residing, who
are working in the nearby industrial units. Therefore, as of now the maximum population of the
project is not more than 2555 persons, in any case. The Project Proponent has installed 2 modules
of STP of capacity 250KLD and 200 KLD (actual), which are being operated properly and
effectively at all the times to meet the prescribed standards.

b. The maximum generation of wastewater from the project as of now is not more than 350 KLD
and most of the times it remains below 350 KLD. Therefore, 2 modules of STP of capacity 250

KLD and 180KLD, installed at present, are sufficient to treat the present generation of wastewater
in the Project.

C. The maximum quantity of treated wastewater available at the outlet of the STP is about 345 KLD

as some quantity of wastewater goes with sludge being wasted from the STP. The utilization of
which is as under:

» The Project is provided with dual plumbing in 4 no. towers having 236 Flats. Proper
arrangement has been made to utilize the treated wastewater for flushing purpose in these
towers and about 47 KLD of treated is used for flushing purpose in these flats
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* 0.5 acres of land area as per Karnal Technology within the project site and 2.5 acres of land

area has been developed as per Karnal Technology outside the project site. This land has been
taken on lease and the said lease is still subsisting.

¢ The texture of soil in Lalru area is sandy loam. In the text Book titled “Soil Salinity And

Water Quality” published by Dr. Ranbir Chhabra, at page n0.195-197 of this book, it has
been mentioned as under:

“The method consists of growing trees on ridges 1 m wide and 50 cm high and
disposing of untreated sewage in fiurrows or shallow trenches (2 m wide). The
amount of sewage or effluent to be disposed of in the system depends upon the type
and age of the plant (canopy development), climatic conditions, soil texture, and
quality of the untreated effluent. The total discharge of the effluent is so regulated
that effluent disposed of is consumed within 12 to 18 hrs and there is no standing
water left the trenches. Through this technique, it is possible to dispose of 5 to 15
cm (0.3 to 1 million 1) of the effluent per day per hectare and grow lush green trees.
The disposed water is consumed through the following processes:

a) Evaporation:
Depending upon the climatic conditions, the potential evaporation of
most places varies from 0.1 to 1.0 cm/day.

b) Deep percolation losses:

The amount of water that can be lost to the groundwater through deep

percolation will depend upon the permeability of the soil, which in
tun depends upon the soil texture, structure, presence of
impermeable layers (hard pan or CaCO23 layer) in the soil profile, and
the ESP of the soil.

¢) Transpiration:

In this technology, trees are used as biopumps, absorbing

water from the soil, using a part of it for their biomass

production, and releasing the rest in the environment through

transpiration. The amount of water lost through this process

depends upon the amount of canopy developed (total

transpiration area), the leaf physiology (the number of stomata

per unit area), and the climatic factors. For normal cropped b&wi
area, the evapotranspiration rates are equal to or less than the ‘g}fé)

potential evaporation. However, transpiration in trees, because
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of their large canopy and the high transpiring area, can be
many times greater than the potential evaporation. Chhabra
(1988, unpublished data) from lysimeter studies observed that
under situations where availability of water in the rootzone is
not a limiting factor, 6- to 12-month-old eucalyptus plants can
transpire 6 to 10 times more water than the potential
evaporation of the area. It is generally observed that after
rainfall, soils under eucalyptus plantation dry more quickly
than under other vegetation.

1t is estimated that about 60 to 90 per cent of the discharged
effluent can be bio-drained through transpiration. As a
consequence, the applied effluent normally disappears within
12 to 18 hrs resulting in no water stagnation, which in turmn
lowers the production of foul smell and eliminates breeding
Pplaces for mosquitoes and other pathogens.”

The aforementioned observations have also been adopted by the have been mentioned by the
Ministry of Urban Development, Govt. of India in the Manual For Construction, Operation
and Maintenance of STPs for utilization of treated wastewater. From the above, it is evinced
that 300 KL.D to 1000 KLD of treated sewage can be utilized in one Hectare in a day (120-404
K1 per acre per day)

d. Besides, 14660 sqm of land area has been developed as lawns/landscaping. Therefore, by
considering the suggested hydraulic loading treated wastewater as 5.5 1t/m2/day ,1.8 It/m2/day
and 0.5 1t/m2/day during summer, winter and rainy seasons, respectively. Thus, the utilization
of treated wastewater in this land area during summer, winter and rainy seasons is about 80KLD,
26KLD and 7 KLD, respectively.

€. About 20-25 KLD of treated waste water is utilized in the construction activities being carried
out of another project to our company in about 10 acres, nearby this project and treated
wastewater is taken by other projects under construction nearby our project.

f. The summary of the utilization of treated wastewater is tabulated hereunder for ease of

reference;
Sr. No. Source of Utilization of treated Wastewater | Quantity of treated Wastewater
| (KLD)
1. Flushing Purpose ! 47
2. 3.0 acres of land area developed as per Karnal | 360
Technology during rainy season
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3. Minimum quantity of treated wastewater being 07
utilized in the land area developed as Park/Land
scaping
4. For construction activities being carried out of 20-25

another project to our company in about 10 acres
and other nearby projects under construction
nearby the Project

Total 439KLD

From the above, it is evident that the entire quantity of treated wastewater is utilized in a scientific
and appropriate manner.

14. The promoter company has provided water meters on the pipelines through which the treated wastewater
is utilized for flushing purpose, irrigation of land area developed as per Karnal Technology, lawns/land
scaping and construction activities etc. The promoter company is properly maintaining record of readings
of all these meters and the Project Proponent has already taken up the matter with Thapar University, Patiala
to get their services for obtaining Adequacy Assessment Certificate for both these STPs. The adequacy
report from Thapar University is also appended with the present reply for reference.

15. Additionally, it is reiterated that qua the issue of extraction of ground water, the Punjab Water Regulation
and Development Authority Act, 2023, for Group Housing, does not contemplate any requirement for

obtaining permission to extract groundwater. The relevant portion of the guidelines are extracted hereunder
for ease of reference;

“...PERMISSION FOR GROUNDWATER EXTRACTION
3.1 PERMISSION AND EXEMPTIONS

No User shall extract groundwater or conduct any activity connected therewith without
obtaining Permission of the Authority except for the following cases:

1 for Drinking and Domestic usage;

Explanation: A Unit shall be exempted under this clause only if the groundwater is
utilized exclusively for Drinking and Domestic use.

I, for exclusive usage in Agriculture;
i, for use in a place of worship:

v, for a drinking and domestic Water Supply Scheme of Government:
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V. for use by an Establishment of the Military or of the Central Paramilitary
Forces.

Vi an Urban Local Body, Panchayati Raj Institution, Cantonment Board,
Improvement Trust or Area Development Authority; and

vii. a Unit extracting not more than 300 cubic metres of groundwater per month...”

16. Thereafier, in pursuance of the Orders of the Hon’ble National Green Tribunal, the joint committee of the
Ld. Board visited the Project Site on 04.10.2023 and during the visit it was observed as under;

*  Asondate, the Project is equipped with 2 STPs based on MBBR technology of 250 KLD & 180 KLD
(actual 200 KLD) capacity respectively. Both the STPs were found operational and both were provided
with UV followed by UV membrane for use of treated effluent for Karnal Technology and dual

plumbing purpose. The STPs are provided with 1 plate and frame filter press and 2 sludge drying beds
for dewatering of STP sludge;

*  The PP is extracting 525 KLD of freshwater per day and the PP has provided electromagnetic type

flow meters as per the advisory issued by the board. Pertinently, the PP is permitted to extract 550m’
or 550 KLD water on a daily purpose;

*  Atotal of 345 KLD of domestic effluent is being treated by the 2 STPs on a daily basis;

* 4 out of the 9 towers are equipped with dual plumbing arrangements and this was verified again by
the committee;

*  As per the advisory of the Board, the PP has installed fixed pipeline in place of flexible pipes for reuse
of treated water in green areas;

* PP has developed plantation area of 0.5 acre as per Karnal Technology and is maintaining the area

appropriately. Agreement to expand this further to an additional area of 2.0 acres has also been entered
into by the PP,

*  As per the advisory of the Committee, the 2 RWH pits provided at the project have been upgraded to
5 RWH pits. The said 5 RWH pits are functioning as per norms;

*  In addition to the composter with capacity of 100 kg/day for composting bio-degradable waste, the
PP has installed another mechanical composter with capacity of 700 kg/day. Further 4 honeycomb
compost pits are also provided for composting wet waste;

*  The issue with regards to the stagnant water ponding and the growth of aquatic plants adjacent to the
backside boundary of the Project Site was also addressed by the PP, however stagnation was still
observed in the said area and it was observed that the said stagnation was due to the flow of sullage
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water from the upstream of Village Jhalmari and upon visit to the village it was observed that the
drain therein is continuously carrying untreated water from the nearby areas and the said water is
being accumulated in the backside area of the Project Site.

= Water samples were taken from the drain carrying untreated water waste from Village Jhalmari, the
stagnated water and the samples are duty tested. Water samples of the inlet and outlet water to the 2
STPs was also taken and the samples were found to be within the prescribed norms of the PPCB.

* Adequacy certificates for the 2 STPs was not submitted: We have obtained the adequacy report for
250 KLD STP and 200 KLD STP from Thapar Institute of Engineering & Technology, Patiala. We
would like to clarify that instead of 180 KLD STP we have placed the order with Eco Paryavaran
Engineers & Consultants Pvt. Ltd. For 200 KLD STP and the same has been at site also, copy of the
work order and the completion report is attached herewith for your ready reference. Pertinently, this is
in addition to the certificate for internal services dated 11.08.2010 issued by the DTCP

17. Thereafter, another personal hearing was constituted before the Ld Chairman of the PPCB on 13.03.2024.
Vide the decision of the Ld. Chairman of the PPCB, the following directions have been issued;

1. The project proponent shall apply for consent to operate of the Board as required under Water
(Prevention & Control of Pollution) Act, 1974 alongwith requisite documents & consent fee to the
Board within 7 days.

ii.  Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall
calculate EC which is to be imposed upon the project proponent w.r.t. violations made by the project
proponent as well as w.r.t. operating outlet without valid consent to operate of the Board as required
under Water (Prevention & Control of Pollution) Act, 1974.

1. Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall initiate
he process to launch prosecution against the project proponent, as development of project continued
even the expiry of Environment Clearance in year 201 3.

iv.  Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall contact
Amicus Curiae in the matter of OA no. 803/2022 to enquire about his presence during date of hearing
in the Hon'ble National Green Tribunal dated 04/03/2024 and accordingly do the needful to pay
remuneration amounting to Rs. 25.000/- from the funds of Environment Compensation."

18. As per the directions then issued, the PP hereunder, without prejudice to its rights and
remedies, re-applied for renewal of CTO for further two years utpo 31.03.2026 and deposited
the requisite fee for two years as required under the Water Act along with the requisite
documents. The PP herein re-applied for issuance of the CTO on 19.03.2024, which was in
addition to the application made on 29.03.2022. All the relevant documents and the requisite
fee was also paid.

19. It is most humbly submitted that a bare perusal of the abovementioned submissions makes it
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evident that the PP has not been violating any of the environmental norms and has been
updating and upgrading the infrastructure at the Project Site as per the advisories issued by the
PPCB and new scientific technologies. The PP has been renewing its CTOs from the PPCB on
a regular basis, as per the occupancy and requirements of the Project. Pertinently, the PP
applied for renewal of the CTO vide its application on 29.03.2022, admittedly prior to the
expiry of the previous CTO and even made payments qua the CTO for the 5 years in 2019 i.e.
up to 2024 and have further applied two years utpo 31.03.2026 and deposited the requisite
fee for two years.

RESPONSE TO DIRECTIONS ISSUED IN THE SHOW CAUSE NOTICE:

The site was visited by officers of Punjab Pollution Control Board on 24.04.2024 and it was observed as
under:

L. The project proponent has completed structure work of 9 nos. towers at the site, having total no. flats @
584,

2. The project has installed 02 nos. STPs based on MBBR Technology of capacity 250 KLD & 180 KLD
(actual 200 KLD) to treat the domestic effluent generated from it premises. On the day of visit, these STPs
were found operational. Both the STPs are based on MBBR Technology and have been provided with UV
followed by UF membrane for use of treated effluent for Karnal Technology and dual plumbing purpose.
However, during visit ultra-filtration with 180 KLD of STP was not in operation. Now the ultra-filtration
with 180 KLD (actual 200 KLD) has been rectified and made operational, photographs of the same is enclosed
herewith for your ready reference.

3. The STP has provided 1 plate and frame filter press and 2 sludge drying beds for dewatering of STP sludge.

4, The project proponent has installed 02 no. tube well in its premises and as per record fo flow meters
maintained by the project proponent, around 525 KLD of fresh water is being abstracted. The project
proponent has now provided electromagnetic type flow meters in place of mechanical type flow meters as
advised during previous visit.

5. As per record of flow meter installed at outlet of STP and as per record about 340-350 KLD of effluent is
being treated daily in the STPs.

6. The effluent samples were collected during the visit and as per analysis results all the parameters are found
within limits prescribed by the board. Copies of the record maintained for treated water being used for various
uses is enclosed herewith for your ready reference.
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The project proponent has provide dual plumbing arrangements only in four towers out of nine towers for
the re-use of treated water for flushing purpose, which was verified during the visit. However, no separate

record regarding the same is being maintained by the project proponent.

The project proponent has provided fixed pipe line for reuse of treated water in green ares developed within
the premises of the project.

The project proponent has developed plantation area of 0.5 acre as per Karnal Technology for use of treated
water for irrigation purpose.

The project proponent has carried out agreement for another 1.5 acre land behind the project which has
been developed as per Karnal Technology and the project proponent has provided dedicated pipeline for
carrying the treated effluent to the said area. The plantation area was completely dry during the visit. Also,
the said pipeline was found broken during the visit and the area behind the residential colony was found
stagnated with effluent.

The project proponent has now provided 05 no. of RWH pits in its premises.
The project proponent has installed mechanical composter of 700 kg/day, which is adequate, as required
under environmental clearance. Further, the project proponent has also provided 04 honeycomb compost

pits for composting of we waste.

The project proponent has installed 6 nos. D.G. sets of capacities 1x500 KVA & 5x250 KVA. All are
equipped with canopies and adequate stack heights.

The project proponent is not complying with the conditions of EC granted to it i.e. non-compliance of EC
conditions is as under:

S. No.

Non-compliance

Compliance carried out

@

The project proponent
has not submitted latest
ground water and soil
samples

Water and soil samples got tested recently i.e. in the month of
January 2024 from Dr. Ghuman and Gupta Geotech
Consultants, copies of the test reports are enclosed herewith
for your ready reference.

(i)

The project proponent
has not obtained
authorization under
HWM Rules, 2016.

We have already applied online to Punjab Pollution Control
Board for authorization under HWM rules 2016, copy of the
application online is enclosed herewith for your ready
reference. (oPY OF P46 REMENT HN™ AT7RcHED -

(iii)

The project proponent
has submitted
permission form

not

We have applied for NOC for ground water withdrawal in
respect of the Project and the same was issued to the PP vide
Letter = dated  21.10.2008  bearing No.  21-
4/(143)/NWRC/COWA/2008-1217 (“Water NOC”). In terms
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PWRDA regarding
ground water abstraction

-
of the Water NOC, the PP was infer alia permitted to abstract
550 m’/ day of ground water through one proposed tube-well
and the ground water was not to be used for the purpose of
construction. It was also stipulated that the PP shall ensure
proper recycling and reuse of wastewater after adequate
treatment. It is submitted for your kind consideration that the
PP hereunder has made all efforts to abide by the terms and
conditions stipulated in the NOC. it is submitted that qua the
issue of extraction of ground water, the Punjab Water
Regulation and Development Authority Act, 2023, for Group
Housing, does not contemplate any requirement for obtaining
permission to extract groundwater. The relevant portion of the
guidelines are extracted hereunder for ease of reference;

“...PERMISSION  FOR GROUNDWATER
EXTRACTION

CHAPTER 3

3.1 PERMISSION AND EXEMPTIONS

No User shall extract groundwater or conduct any
activity connected therewith without obtaining
Permission of the Authority except for the following
cases:

I for Drinking and Domestic usage;
Explanation: A Unit shall be exempted under this
clause only if the groundwater is utilized
exclusively for Drinking and Domestic use.

1. for exclusive usage in Agriculture;

1. for use in a place of worship:

iv.  for a drinking and domestic Water Supply
Scheme of Government:

V. for use by an Establishment of the Military or

-

of the Central Paramilitary Forces.
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an Urban Local Body, Panchayati Raj
Institution, Cantonment Board, Improvement Trust
or Area Development Authority; and

VI,

vii. a Unit extracting not more than 300 cubic

metres of groundwater per month...”

Copy of the notification by PWRDA is enclosed
herewith for your ready reference.

(iv)

The dual plumbing has
been provided in 5
towers only out of 9
towers.

Yes we have provided dual plumbing for use of treated water
for flushing purposes for the 5 towers and treated water is being
used for flushing purposes in these 5 towers. We tried our level
best to provide the dual plumbing system for the balance 4
towers but the owners of the flats refused to give us access in
their toilets for providing the dual plumbing system for treated
water to be used for flushing and hence we could not provide
dual plumbing system in the balance 4 towers.

) The project proponent | We have obtained the adequacy report for 250 KLD STP and
has not submitted | 200 KLD STP from Thapar Institute of Engineering &
adequacy certificate of | Technology, Patiala. We would like to clarify that instead of
250 KLD STP. Also, the | 180 KLD STP we have placed the order with Eco Paryavaran
completion  certificate | Engineers & Consultants Pvt. Ltd. For 200 KLD STP and the
submitted by the project | same has been at site also, copy of the work order and the
proponent is for 200 | completion report is attached herewith for your ready
KLD instead of 180 | reference.

KLD for the new STP
installed by it.

(vi) The project proponent | This is repeat of point No.3 and our reply made may please be
has mnot submitted | referred to point No.3.
permission from
PWRDA regarding
ground water

| abstraction.

o

4
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We are enclosing all the photographs of both the STPs, ground water report and soil sample reports,
the areas developed for karnal technology on 0.50 acre as well as 1.50 acres, which has been taken
on lease and other records which have been maintained at site for your ready reference.

20. No prosecution against the PP is necessary in as much as the most recent report of this Ld.
Board in pursuance of the visit dated 04.10.2023, all environmental norms are being complied
with and as per the reports of the independent assessors, the infrastructure at the Project Site
are working as per the norms and there is no danger and/or harm to the environment. The issue
qua the stagnation of water has also been reviewed and it has been found that due to the land
of the Project being lower than the village land and road area and due to the flow of water
being downwards during the rainy season towards the project, the land adjacent to the backside
of the Project gets stagnated water from the sullage waste from the nearby Village, in fact the
Board has not found any outlets from the Project that could justity the finding that the water is
being discharged from the Project. In addition to the above, it is reiterated that the PP has not
continued construction at the Project after the expiry of the EC in 2013. The Project Proponent
obtained the permission for occupancy or use of Flats and laying down services from GMADA
from time to time, which also substantiate the construction of the project has been as per EC
norms and within its validity period. Details in this regard are reiterated as under;

= Estate Officer GMADA granted permission for occupation/ use of 71 Flats
of Block-A-1, 71 Flats of Block-A-3 and 71 Flats of Block-AS5 i.e. total 213
flats, vide letter no. GMADA - SDO(B)-10/44520 dated 03.12.2010

* Thereafter, the Estate Officer GMADA granted permission for occupation/
use of 71 Flats of Block-A-2, 64 Flats of Block-B-7 i.e. total 135 flats, vide
letter no. GMADA - SDO(B)-11/6954 dated 01.03.2011.

*= The District Town Planner, Department of Town and Country Planning has
issued a certificate for internal services dated 11.08.2010 mentioning that
the Omaxe Greens has completed development work within the residential
colony.

* The structure work of remaining 236 Flats in Tower No.A-4, A-6, C-8, D-9
was completed prior to 07.05.2013. However, finishing work of these Flats
was done as per occupancy taken by the respective owner of the Flat.
Accordingly, the final completion certificate was issued by the GMADA
vide letter no. vide letter no. GMADA/STP/2018/2103 dated 11.09.2018.
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Without prejudice to the above, it is submitted that even the complaint filed by the president of the
resident welfare association before the Hon’ble NGT has filed an official communication that the
associations wish to withdraw its complaint in as much as the purported difficulties being faced by
the resident have already been resolved. The PP is regularly appearing before the Hon’ble NGT and
the matter itself is sub-judice before the Hon’ble Tribunal.

The Project Proponent also undertakes to comply with all directions issued by the Authority in terms
of the Water (Prevention & Control of Pollution) Act, 1974 for the betterment and preservation of
the environment.

We would like to request your goodself to kindly grant us Consent to Operate for the above-
mentioned project for 2 years i.e. up to 31.03.2026 for which requisite fees has been deposited with
Punjab Pollution Control Board.

Thanking you,

Yours faithfully,
for Omaxe Limited

(Authorised Signatory)

Encl.: All referred documents

CC: The Chairman, Punjab Pollution Control Board, Nabha Road, Patiala
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